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Another Member was also complaining 
that the body politic and the economy have 
becomes very sick in this country. Madam, it 
is very clear that during! the last 40 years 
there has been not much of an improvement in 
the economy of the country. It is also very 
clearly known that the per capita income and 
growth has not been commensurate during 
these 40 years. I have also quoted yesterday 
that the per capita income of India according 
to the statistics which has been supplied to me 
during 1990-91 in real terms was only Rs. 
2227 per annum which is only Rs. 185.55 per 
month and at current prices the per capita 
income of the country is only Rs. 4,974 per 
annum which is 191 or Rs. 414 per month. 
This is the state of affairs of our country, the 
•management and the economy over a period  
of 40 years. 

I should also mention here that the model 
has not been fruitful not only in our counrty 
but also to any country which has been 
following the model because it has been said 
from the other Benches that if we had 
managed the model properly, our economy 
would have improved to a large extent. I 
would onlv wish to mention and they also 
said that we have to follow a model. whatever 
model we may cal it whether you call it USSR 
model, whether you call it -i socialist model 
or whether you call it a Nehruvian mode] or 
whether vou call it a Communist model, 
whatever may be the model, we should follow 
our own model. One Member was telling that 
us unfortunately the present Finance Minister 
has ditched the model which India has been 
following and it has been vastly pruned. I 
think it was Mr. Kamal Morarka who said that 
we should follow Indian model. He was 
talking about socialism. He was saying. "We 
do not want the socialism model; we do not 
want the communism model." In his brilliant 
speech—he is an economist himself and I am 
not—he wan->d us to follow a model of 
Indianism. I am not able to understand a 
model called Indianism. We have been 
following the mode! for over 40 years. It was 
called mixed economv': an Indianism mode! 
or .Nehnivian   model. 

SHRI V. GOPALSAMY (Tamil Nadu): It 
is not so complicated as Annaism. 

SHRI G.  SWAMINATHAN:  I do  not 
know because there are so many 'ism' 
and Mr. Goupalsamy mya be in a posi 
tion to define what Annaism is. (Interrup 
tions). I do not want to take Tamil Nadu 
politics here, Madam, because we had 
enouhg yesterday; I only wiah to say 
that the model has not only been a failure 
in   our  own  country .........  

THE DEPUTY CHAIRMAN; I have to 
adjorn the House.    You can speak at 
2.30 p.m. 

SHRI G. SWAMINATHAN: Yesterday, I 
had taken three minutes.   Today I hare 
taken  only   two  minutes. 

SHRI V. GOPALSAMY: Yesterday, he 
went as a night-watchman. Today, he to 
going as a day-watchman. 

THE DEPUTY CHAIRMAN: I was willing 
to forgo lunch-hour. Because I am fasting, it 
does not make any difference to me. But 
everybody else seems to be very hungry and 
wants to eat for one and a half hours. So I 
adjourn the House for one and a half hours, 
till 2.30 p.m. 

The House then adjourned for 
lunch at two minutes past one of the   
clock. 

The House reasembled after lunch at 
thirty-four minutes past two of the clock, 
The Vice-Chairman (Shri M. A. Baby)  in  
the  Chair. 

THE  BUDGET  (GENERAL),  1992-93— 

Contd. 

THE VICE-CHAIRMAN (SHRI M. A 
BABY): Now. we will continue with the 
General Budget discussion. Mr. G. Swami- 
nathan  to  continue  has speech. 

SHRI G. SWAMINATHAN: Mr. Vice-
Ohairman, Sir. today moming( 1 have been 
discussing about the model and I have been 
saying that the model that we have been 
adopting over forty years has not taken us 
anywhere. We can almost conclude that we 
have failed because the standard of living of 
the people over the -ears   has   not   improved   
considerably     
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[Shri   G.   Swaminaihan] India and as 
compared to other countries our position is not 
imporving.    Our gross national domestic 
product is also not improving as compared to 
other    countries. So, I have been seeing this 
model has to be  considered.    The     reason 
being that there  was  a  discussion     
yesterday,   then what kind of model we have.    
This was a general proposition on which there 
had been discussion in this House during the 
last several days and hon.   Members have been   
speaking here.    Then  the   kind of model that 
we have to adopt was also discussed.     One     
agrument  that had   been posed or accusation 
that has been brought against the Government 
was that the Government is not following the 
model that we  have  followed   from  the     
Nehruvian period.    They said that we are 
deviating from  the  Nehruvian  model  and we   
are going to a capitalistic model.    This is the 
accusation that  they  have made. Yesterday,   
another  hon.   Member,   Mr.   Kamal 
Morarka, also said that we had to follow not   
able to understand what   this   "Indian-ism 
model".   But he has not clarified what this 
"Indianism model" is.   Whenever you state a 
model, the model has to be defined If you are 
not defining that model you are not able to 
understand what this "Indianism" is. An hon. 
Member, Mr. Gopalsamy, are not defining that 
model you  are  not able  to understand what  
this "Indianism" is.     An   hon.   Member,   
Mr.   Gopalsamy, was sitting beside me.    He 
was referring to   "Annaism".     That  was   
also   a  model propagated by our late revered 
Anna for the welfare of the people and 
thereafter when M.G.R. came to power the 
principles of Annaism developed.    Unless we 
define a model we     will  not be in a position 
to  decide       whether  that  model  is  suitable    
for    the     country    or    not.     Sir, they    
have    always been saying that we have  to  
continue with  the  same  model. The   
argument  is   that     India  was  quite weak 
when we got our independence and our 
position, as compared to other countries,   is   
also  not  very  happy.    When   a patient is 
weak and he is not reviving we have been 
giving him a certain medicine and   this  
medicine   we  have  been  continuously 
administering, strongly or weakly, over a 
period of years, for whatever reason you may 
call it.    The medicine, has not  revived   the  
patient.    The   argument 

is that a time has come where either we have to 
continue the medicine or change-the medicine. 
Some hon. Members said, "You continue the 
medicine; you give a strong dose of medicine". 
The more you give the medicine, the stronger 
you make the medicine, the patient is becoming 
weaker and weaker. So, the hon. Minister now 
feels that this model has to be changed, the 
medicine has to be changed. Another argument 
that was raised here was that if at all the model 
had failed in India it was because the model 
was not properly administered in India. This is 
a very funny argument. The model that we had 
been adopting was almost the U.S.S.R. model. 
We have the centralised planning, we have a 
sort of market economy and we try to see that 
capitalism does not thrive and we have agrarian 
reforms. More or less we have a centralised 
form of economy which was adopted in the 
U.S.S.R. Almost the same model we have 
adopted here also. This kind of model, 
wherever it has been adopted, either in India or 
abroad, has failed. 

Sir, recently there was an occasion about a 
year agowhen we purchased some aircraft 
from France, Airbus A-320. There was an 
accident near Bangalore. Thereafter the 
aircraft were grounded in India. There was a 
vigorous discussion here, in the press and in 
the society whether the accident of the aircraft 
was due to the fault of the pilot or due to the 
wrong mechanism of the model. Recently we 
heard that there was another accident in 
France itself where an Airbus A-320 was 
involved. So, it was almost concluded that the 
fault was almost of the model and not of the 
pilot. So also the economic model has failed 
not only in India but wherever it has been 
adopted. I only jTuiTterate a few instances. I 
need not enumerate many instances. The place 
where it originated. In U.S.S.R. itself, it has 
very miserably failed. The condition of 
U.S.S.R. as of date is that thev themselves, 
during Gorbachev's period, have-staTted to 
have a different kind of model. The reason 
why they have started to have a different 
model in U.S.S.R. was that the growth of their 
GNP itself was not progressive according to 
that model. The GNP of U.S.S.R. in 1966-70 
was 5.1 per cent and in 1971-75 the growth of 
GNP came down  to 2.3  per cent. In  1971-75 
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the GNP came down to 3. In 1976-80, the 
GNP came down to 2.3. In 1984-85 the GNP 
came down to 1.9. Again in 1986 there was a 
notional increase of 3.8. In 1987, when Mr. 
Gorbachev wanted to change the model, 
change to a different kind of market 
economy—that is called Peresto-oika in 
USSR—the GNP came down to 0.5. This I am 
quoting from a book named Perestroika: 
Soviet Domestic and Foreign Policies", edited 
by Alex Pravda. On page 110 he has said, that 
the USSR has come to the conclusion that 
they wanted Perestroika and a different kind 
of economic system from what they have 
followed in USSR, mainly becauset their GNP 
was not going up, the standard of living was 
not going up and people were  finding it  
extremely difficult. 

Recently, Sir, I met a friend from USSR. 
He has been there for the last 25 years. He is 
an Indian. He has been serving in Moscow 
Radio in Broadcasting Section. We are very 
close friends. We have studied together. He 
has also married a Russian lady. He told me 
that the postion in USSR is very bad. My 
brother also went to USSR recently. When he 
came back he said that food-stuffs are not 
available there. Most of the people were to 
stand in ques. Even during the time of 
Borbhachev they were to stand in queues. 
They have to stand in queues for hours 
together,, for four to five hours. They have to 
stand in queues for bread. There are riots all 
over it the USSR. He says, a sort of 
underground economy is also flourshing in 
USSR. A lot of black money has also come in 
there. The very position  of USSR    has 
already vanished. 

It appears that what is going to happen to   
thte   icpuntry. . . 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Mr. Swaminathan, it is true Earlier 
they ued to get something by standing in the 
queues. But no*' by standing in  queues  they  
are  getting nothing. 

SHRI G. SWAMINATHAN; Their posi-
tion is becoming bad That is why they wanted 
to change the economy. That is what I am 
saying about USSR. That is the position 
there.  Otherwise  they would 

Jiave continued with the same medicine. They 
would have continued witb the same model. 

It has not only happened in USSR but 
almost in all the East European countries. 
Wherever this model has been adopted, the 
model has miserably failed. Sir, actually this 
model was adopted in many of the Asian 
countries also. Yesterday, there was discussion 
on Scandinavian countries. An hon. Member 
was saying that if a Communist model has 
failed in a Scandinavian country, a diffejent 
model is adopted. Nowadays, there is no 
standard model anywhere in the world. Even 
in the capitalist countries a sort of welfare eco-
nomy is adopted. Even in America, free 
lunches are being gvien. In Scandinavia 
welfare economy has beeu adopted. As you 
are aware, Sir, in Briian they have started 
welfare economy. During the Labour period 
there the socialist economy was adopted. 
During the year 1978 they came to a very bad 
position. Thereafter took over. When she took 
over there was a great improvement in the 
British economy. After she came in one year 
there was a lot of improvement in the 
economy. I will come to that later. There was 
discussion on UK. What happened to the 
economies which were adopted? Why 
America has not progressed to the extent it 
needed? Even Japanese economy is not 
progressng that fast. T that I will come later. 
The only point I want to stress is, wherever 
this economy has been adopted it has been a 
total failure. So, it is not advisable for us to 
take the economy for granted. I only wish to 
say that there have been a lot of changes not 
only is USSR but also in hina. A lot of 
changes are there in China. The four features 
of Communist Economy which I may enu-
merate are: 

1. The nationaliation of the means of 
production; 

2. The organisation of agriculture in Kg 
collectives; 

3. The mobilisation of State by a 
Leninist party; and 

4. An economic policy which aims to 
catch up with the West through crash 
course of heavy industrialisation. 
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{Shri  G. Swaminathan] 

These are the fovir processes under which 
the communist economy, whether it is USSR 
economy or Chinese economy, is functioning. 
In 1950, China passed all these tests. But in 
1987 except the mobilisation of State by a 
Leninist party, the central planning system has 
broken down in China. Second, land is farmed 
by private enterprises. Third the fasten 
growing industry in China is rural work-shop. 
This is what happened in  China. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); May I remind the Member that we 
are running short Of time and there is a 
request that Members may kindly confine  
themselves  to  the allotted  time. 

SHRI G SWAMINATHAN: Twenty 
minutes have been allotted to me. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Sixteen minutes has been allotted to 
you. Now, as per records available with the 
secretariat you have exhausted your time. 
Kindly try and conclude. Do not elaborate  it 
further. 

SHRI G. SWAMINATHAN: This eco-
nomy, wherever it has been adopted has not 
functioned. I would also like to read out a 
news item in the Financial Express of 18th 
March. 1992, wherein it is stated, "In free 
market Deng sees no contradiction". It further 
says, 'The communist party politburo has 
approved Mr. Deng's pragmatic course with 
the rationale "regardless of whether 
mechanisms are socialist or capitalist in 
nature, the main point is economic success." 
"This is what happened in Chinese economy. I 
would only like to say this regarding the 
changes that the hon. Finance Minister is 
bringing about. I welcome the change. 
Regarding Chinese economy, I would like to 
quote here a few things. But because of time 
constraint I will just read out the titles for the 
information of the Members. One is. 'China 
adopts Market Eoconm/.' and 'China vows 
rapid reforms.' In China, central planning has 
been given a go-by and instead market 
economy has been taken up. Privatisation is 
also being encouraged here. The hon. Finance 
Minister is privatising State units, and I would 
say he should do it. There 

was some criticism from the Marxist benches. 
They criticised that public sector shares were 
being sold to private parties and it was against 
the spirit of socialism and Nehruvianism. I 
would like to bring to the knowledge of hon. 
Members that China has approved the selling 
of public sector stocks to the public. In China, 
as you may be aware, hitherto agriculture was 
organised in communes. But this did not help 
in production. Consequently, what happened 
in China? China has taken up this agricultural 
land and leased it to private agriculturists. This 
land has been given on lease for 15 years. It is 
a private lease and the people can use it as 
their own land athough it belongs to the Gov-
ernment They can produce on the land 
whatever they want. And after giving the 
Government something, they can even sell it 
in the open market. This is what happened in 
the agricultural economy of China. Again in 
the case of public sector undertakings, 
especially the small undertaking, they have 
sold shares to the private people. Not only 
that, they have even handed over some of the 
public sector undertakings to the private 
people. A lot of private people have organised 
business and commercial enterprises and to 
these people the Government has handed over 
these public sector undertakings. They have 
leased out these undeitakings to the private 
people. China has also allowed collaborations. 
Thousands of collaborations have been 
allowed in China. Regarding workers, there 
was some argument. Under the Chinese 
Constitution, the workers had a right to strike. 
But now this right was being taken away and 
because of that there were violent strikes that 
took place there. Why I have been saying all 
these things is because the Budget has been 
criticised from the Chinese angle. What I wish 
to sa here is that the model adopted by the 
Finance Minister is according to modern rime? 
Without a market economy we cannot 
progress. But at the same time I wish to say 
here is that the model adopted ter that market 
ecnomy by itself will not lead us to heaven as 
has been said by other Members. In many 
countries where the market economy took 
place, whether it was in China or in U.K.  in 
the Thatcher 

Government, there was ? lot of unemploy-

ment and  there was  a  high rate of  infla- 
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tion, about a year ago. In China, the 
inflation rate was at the rate of 27 to 30 
per cent. So, even in those countries, there 
had been unemployment problem. After 
facing a lot of difficulties, there has been 
some improvement now. So in India, 
when we are bringing in this model, in a 
year or two, we may be getting into un 
employment problem and also inflation. 
There might also be a lot of violence. 
Whichever country has practised 
this mode] has witnessed a lot of strikes 
everywhere. You may be aware that in 
U.K., when there was a violent coal- 
miners' strike, she had to put it down 
by an iron hand. In every country, there 
had been strikes; even in the USSR, when 
perestroika was brought about, there was 
a massive strike. Somebody was saying 
that there has been a welcome for this 
Budget everywhere, that the Press has 
been welcoming it and that the people have 
been welcoming it because they want a 
change. There is no doubt that India 
wants a change. People have come to a 
conclusion that the other model will not 
work. There seems to be a kind of a eup 
horia. I only wish to inform the hon. 
Minister that in this kind of euphoria, 
suppose we are also going to say that 
everything   will   be   all   right...........  

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Please conclude. 

SHRI G. SWAMINATHAN: The hon. 
Minister has already said that it may take two 
to three years for everythng to stabilise. But 
the message has not reached all the people, 
and especially those in the villages. People 
have got a feeling that every ill of the country 
will be treated shortly I wish to warn the 
Finance Minister that this kind of a feeling 
may not be correct because India cannot do 
away with all the problems immediately. Its 
GDP cannot be increased suddenly. We may 
get into some problems. People have to be 
informed that it would take two to three years' 
time for the condition to improve and that 
there might be a progression only after about 
five or six years. Thereafter, there might be 
strikes again as it happened in Britain. The 
Thatcher Government is 1'kely to go and the 
Labour Party may come into power. This will 
be 

known after the crucial election on tne 9th of 
April there. India is facing a lot of difficulties 
and we should have started the experiment 
when the political climate was suitable. 
Unfortunately, my feeling is that India started 
making its economic changes only now. 
China started it in 1978 and Britan too started 
it in 1978. Every other country started this 
about ten to fifteen years ago. We are starting 
it very late and at a stage when the 
Government does not have a majority. When 
we have a Government which is not strong 
enough and when it is not fully supported in 
Parliament, perhaps, they may find it very 
difficult to see that the economy is run 
properly. We have border problems in 
Kashmir, Assam and Punjab. The fissipa-rous 
tendency is there as it was in the USSR. So 
the political climate is not very much suitable 
and it may take some more time for 
everything to be stabilised and the Members 
have to be prepared for that. 

Finally, I wish to request the hon. Finance 
Minister to restore Sections 80 CCA, 80 CCB 
and 80 L. He has not made an announcement 
in the other House about the request that was 
made by the Tamil Nadu Government. The 
State Governments are very much dependent 
upon small savings. He said that there would 
be an increase in the small savings. During the 
last two years, there has not been much 
increase in the small savings. If there is no 
increase, the State Governments may be 
adversely affected because we are paying only 
4 per cent interest and we keep 75 per cent of 
it. Not only the States will be affected but 
even the private parties will be affected. They 
had been given an assurance under Sections 
80 OCA, 80 CCB and 80 L. If this assurance 
is taken away, it is not good because people 
had the feeling that this provision would be 
there for another four to five years. On that 
basis, they have invested the money for treir 
pensionary benefits. efc. The people have also 
invested under the schemes where relief was 
given under Section 80 L. People have 
invested in mutual funds. I would request the 
hon. Minister to reconsider this matter and re-
store Sections 80 CCA. 80 CCB and 80 T. and 
ameliorate the conditions of the people,  
especially the middle-class people. 
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I also request him to consider the sug 
gestions of the Tamil Nadu Government 
and take steps to see that something is 
done very shortly. Thank you very much, 
Sir. .       ,        , 

SHRI KRISHNA KUMAR BIRLA 
(Rajasthan): Mr. Vice-Chainnan, I rise in 
support of the Budget. 

Last year"s speech delivered by the Finance 
Minister was at a time when the country was 
passing through a crisis. The Budget, 
therefore, was a Budget for the crisis. That 
crisis is over and the Finance Minister had 
ample time to consider proposals for the 
coming year. I am very happy this year's 
Budget is imaginative. The speech of the 
Finance Minister reflects Government's 
thinking of the macro-economic management 
in the foreseeable future. 

The policy of liberalisation of the economy 
which was started soon after the Narasimha 
Rao Government was formed, the same policy 
of liberalisation, is being reflected in the 
Budget Speech of the Finance Minister. The 
Government has succeeded in bringing down 
the fiscal deficit from Rs. 44,650 crores in 
1990-91 to Rs. 37,000 odd crores in 1991-92 
or from 8.48 per cent to 6.50 per cent of GDP. 
That was no doubt commendable. In 1992-93 
the target of fiscal deficit is Rs. 34,408 crores 
or 5i per cent of GDP. If the Finance Minister 
could achieve this target, it will be noi mean 
achievement. I heard Members say that 
revenue deficit should be kept as low as 
possible. In fact, there should a revenue 
surplus. This is the recognised principle of 
economics. But then the matter is not as simple 
as has been made out. It is not like saying 
"Open sesame" and the cave of AH Baba and 
the Forty Thieves automatically opens. 
Revenue deficit could be reduced primarily by 
a decrease in revenue expenditure. Revenue 
expenditure consists of Plan expenditure and in 
non-Plan expenditure. Leaving aside Plan ex-
penditure and non-Plan expenditure, there 

are three major items—interest payment of Rs. 
32,000 crores on which I would be expressing 
some views later in my speech; defence 
revenue expenditure of Rs. 12,000 crores 
which cannot be touched, and major subsidies 
of Rs. 7980 crores. The Finance Minister had 
reduced title amount of the subsidy last year to 
some extent. But the furore raised as a result 
of reducing the subsidy, including the fertilizer 
subsidy, by the Opposition parties had its 
rumblings felt in the Congress Party also, and 
ultimately the Finance Minister had to 
announce some concessions which, I think, are 
reasonable. But then it would be seen under 
such circumstances, the scope of reducing 
revenue deficit is very limited for the present. 

Recession has engulfed many industries and 
this is an area which, in my opinion, should 
attract the attention of the Finance Minister. 
Some of the industries such as automobiles, 
textiles, sugar, consumer durables, 
engineering, etc. are going towards sickness. 
The problems of each industry are different. 
So the problems of each industry have got to 
be studied separately and a solution found. 

Partial conversion of the rupee was a bold 
step on the part of the Finance Minister. The 
prestige, the reputation, of the country in the 
world has, as a result, been enhanced. It is 
really remarkable when considered against the 
background, when one recalls that in July, 
1991, the country was near bankruptcy as far 
as foreign exchange reserves were concerned. 
It is clear, the way in which the Finance 
Minister has been able to increase the foreign 
exchange reserves of the country, that he has 
done a commendable job. And it is also clear 
that the country is being integrated into global 
economy through partial convertibility and 
reduction in customs duties as announced by 
the Finance Minister. I hope before long the 
country will be able to attain full 
convertibility. 

3.00  P.M. 

Sir, for greater integration of the country's  
economy with  the  global economy; 
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however, there is one thing to which I would 
like to draw the attention of the Finance 
Minister and that is reduction in the rates of 
interest. Our rates of interest are still the 
highest in the world, certainly one of the 
highest, and if the Finance Minister has 
announced a one-per cent reduction in the 
interest rates and though this is a step in the 
right direction, much is yet to be done. That 
apart, I do not know what the attitude or 
policy of the financial institutions is going to 
be or what they are going to do. I, therefore, 
sincerely hope that this matter will receive the 
attention of the honourable Finance Minister. 

Sir, a matter of national worry is the 
amount of interest that the country is required 
to pay; it is something like Rs. 32,000 crores. 
It is a colossal amount. And, Sir, when we 
take into account the total non-Plan 
expenditure on revenue account, which is Rs. 
71,233 crores, interest payment amounts to 
something like 44 per cent. It is a very high 
figure and so, efforts should be made to 
reduce it. I offer  a concrete  suggestion. 

My suggestion is that you should sell 49 per 
cent of the equity of the profit-making 
companies in the public sector. According to 
my estimates, there are 124 profit-maning 
companies, in the country. The total investment 
of the Government in them is Rs. 30,000 crores 
and 49 per cent of this comes to over Rs. 
14,000 crores. The first step will be to restruc-
ture the finances of these companies, that is, to 
decide as to how much will be loan and how 
much will be equity. My submission will be 
that if ten thousand crores of rupees, worth of 
equities of these companies are sold in the 
market and at a price of Rs l00/- each, looking 
to the market conditions, it is a very reasonable 
price. In the hands of the Govern- j ment this 
will generate not less than one i lakh crores of 
rupees from which the amount of loan could be 
repaid. Our revenue expenditure in that case 
will come down very sharply. The only 
question is whether the market will be able to 
absorb this off-loading of one lakh crores of 
rupees. I would admit that the amount is 

heavy. But let us also recognise that the 
potential is there. This amount will in any 
case be more than the petty figure of Rs. 
2,500 crores as proposed in the Budget. My 
submission, therefore, will be that the 
Government should try to increase this 
amount of sale of equity as much as possible 
and economise on the inerest burden. 

Sir, a lot has been said about the tax 
exemption limit. It is good that the limit has 
been increased to Rs. 28,000|-. But I would 
say that this is disappearing and I would plead 
with the Finance Minister that he should 
endeavour to increase it to Rs.   35,000]- 

Sir, the exemptions under 80 L, 80 CCA and 
80 CCB have been withdrawn. I would 
particularly make a mention of 80 L because 
80 L really concerns savings in the hands of 
the people. Withdrawal of 80 L, in my opinion, 
has not been a wise step because this would 
affect the saving habit of the people. I would, 
therefore, humbly request the Finance Minister 
to reconsider this. Whereas I would request 
him to reconsider this side by side, I would 
propose to evolve a new scheme. Let a new 
scheme be evolved. The scheme would be of 
depositing of money to the extent of Rs. 
30,000 crores in the IDBI, which is the apex 
body. The scheme should be announced in this 
way that for those who deposit this money, 
firstly, half the amount would be permitted as 
tax deduction in the assessment and the second 
benefit will be that interest would be treated as 
tax-free. 

My another submission will be that interest 
should be kept as low as possible, say, 12 per 
cent, with the condition that, with this amount 
which is received by the IDBI, they should try 
to finance industrial expansion at a lower rate 
of interest, Sir, my assessment is this. There 
are seven million assessees in the country. If 
even half of them take advantage of this 
scheme, it will generate every year something 
like Rs. 10,000 crores for IDBI, which will go 
a long way for meeting the requirements of 
industrialisation and also giving loans  to the 
farming  comnnmry. 
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The announcement of a Natonal Renewal 
Fund was a step in the right direction. This 
would provide assistance to workers. It will 
also help the industry in increasing the 
productivity and in being more competitive in 
the industrial fields. This is a move in the 
right direction. I hope it will be implemented 
as early as possiWe. 

Sir, I would like to compliment the Finance 
Minister on reduction of customs duty on 
project imports, which was reduced from 80 
per cent to 60 per cent, and then to 55 per 
cent. But I would like to submit that even this 
is very high and this should be reduced to 25 
per cent. Capital costs should be kept as low 
as possible because if the import duty is high 
then the project cost becomes high for all 
times to come and that way there is no end of 
high cost economy. 

Sir, as far as the Budget proposals are 
concerned, I was a bit surprised and sorry to 
hear that there is a complaint from some 
quarters that this is a kind of surrender to 
international funding agencies. This is 
nothing but a malicious propaganda. India, it 
has got to be realised, cannot live in isolation 
and vacuum; it has to move along with the 
rest of the world and this is wrat the Finance 
Minister and the Prime Minister are 
endeavouring to do. 

Sir, whereas this is a good Budget, in my 
opinion, imposing wealth tax on public 
limited companies is a retrograde step. Taxing 
urban land of public limited companies or 
taxing residential houses and farm houses, is, 
in my opinion, indefensible. Sir, two points 
have to be kept in mind. Firstly, companies 
always endeavour to expand, and for that they 
always need additional land. To treat such 
area which seems surplus but which in reality 
is not surplus is illogical. As far as the houses 
are concerned, I would say that in principle 
building activity should be encouraged and so 
any step which leads to dampening the 
building activity should be kept in our review. 
The building activity, Sir, Is one single 
industry which leads to great industrialisation 
and   more 

employment. So I would submit to the 
Finance Minister that he may please re-
consider this matter. 

Sir, I also heard a complaint that the Finance 
Minister has not paid adequate attention to 
farmers. In my opinion, this is a wrong charge. 
Firstly, we should not forget that agriculture is 
a State subject. But in spite of that the Budget 
has provided several poverty eradication 
measures, the Finance Minister has announced 
including small farmers agro-business cor-
porations, which would be promoted by RBI, 
NABARD and IDBL 

Sir, in my opinion, the Budget is sensitive 
to the poor, it is responsive to the problems of 
industry and it is an imaginative Budget. The 
Finance Minister** speech is full of wit and 
humour. He has done a laudable job. And my 
heartiest congratulations to him! 

Thank you. 

SHRI KAPIL VERMA (Uttar Pradesh): Sir, 
I rise to support the Budget proposals of the 
Finance Minister for the new-financial   year. 

Sir, at the outset, I would compliment 
efforts he has taken, for the courageous 
attitude he has shown in persisting with the 
Finance Minister for the strenuous the 
structural reforms. In fact, he had to! take 
many unpopular decisions which were 
criticised by many Parties. But he succeeded 
in pulling back the nation from the precipice 
of a disaster. The economist* have told us 
about the disastrous consequences that should 
have followed if the country had been 
declared a defaulter. And bankruptcy is really 
something which any country would be 
ashamed of. His effort to integrate the country, 
the nation with the global economy is 
welcome. And it is no mean feat that he has 
been able to reduce hte deficit from 8.5 per 
cent of the GDP to 6.5 per cent in the current 
financial year. And he has promised that it 
willbe brought down up to 5 per cent in the 
next financial year. We wish hint success. But 
the figures which are appearing in the 
economic newspapers prove that the  Finance 
Minister has to be    extra- 
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careful because I find that a rise of 0.4 per 
cent has been there in inflation recently 
because of the rise of prices ot coarse grains. 
Of course, edible oils are behaving well. But 
the prices of pulses have also increased. As 
Gandhiji used to say, everything must be 
judged according to the impact it has on the 
poor. I am very very sure that the interests of 
the poor are nearest to the heart of our 
Minister and, as he has indicated, he is going 
to concentrate on this aspect of it. Now that he 
has pulled the country back from the 
economic precipice, his next objective should 
be the prices. And his success or failure will 
be judged on this whether he is able to tackle 
the problem high prices or not. That is the 
main thing. And I would tell him that if he 
tours the country, if he meets the common 
man, he will find that everybody is upset 
about it. In the other House, he has talked 
about it. I will not waste the time of ihe House 
by going into that. But I would say that 
something must be done about pulses. The 
imports must be increased. The edible oil 
imports must be increased. Something must 
be done dramatically and drastically to bring 
down the prices because on this depends the 
fate of the country, the fate of our economy, 
and the people's faith in our Party, in our 
Government, and to that extent in democracy. 

Sir, I would request the Minister to bet also 
careful about the capital expenditure because I 
find from the figures—I will not go into the 
details—that there has been a cut of 8 pe- cent 
in the capital expenditure in the current financial 
year, while there has been 10 per cent increase 
in the revenue expenditure. Of course, he wants 
to increase the capital expenditure * by 0.2 per 
cent in the new financial year. And he proposes 
to increase the revenue expenditure by about 7 
per cent. I will not talk much about the PJan 
expenditure, and I will not go into the details. I 
would say that in 1991-92, there has been a cut 
of 7 per cent in the plan expenditure. Of course 
there were manv compulsions because our main 
objective was to save the nation's economy and 
for that certain unpleasant decisions had to be 
taken. In fact an increase! of 20 par 

cent in the plan expenditure is being thought 
of in the new financial year which is due to 
inflation. I am afraid that in real terms this 
may not be very high. During the last two 
years there hag been a little increase in the 
plan expenditure which, I am sure, the 
Minister would be aware of. The hon. Minister 
is veiy much alive to the situation. He is a 
well-known economist; he knows things better 
done. Inflation and rising prices are the than 
myself. I feel something must be two most 
important problems that stare the country in its 
face and solution to(-this can affect our 
destiny, our fate, the future of our democracy, 
our party and our Government. I am sure the 
Minister is vigilant enough and he must do 
something about it. He has succeeded in 
bringing down the rate of inflatioa to about 12 
per cent in the Budget and a8 I said, the rise of 
.4 per cent is again disturbing. I am sure he 
will look into it. 

There are many other welcome aspects of 
the Budget. The presumptive tax of Rs. 1400 
on the small traders with turnover of Rs. 5 
lakhs is a welcome measure. Partial 
conversion of the rupee is also welcome. Tren 
import of gold upto 5 Kgs is another welcome 
fo«ture of the Budget which will knock out 
the hawala market and gold imports will and 
to our financial stability. The way the Finance 
Minister has taken measures to improve our 
foreign exchange reserves is praiseworthy and 
I an sure his efforts would continue in that 
direction. 

I now plead for the fixed income group 
people. The salaried class and the middle class 
people have contributed a great deal to our 
freedom struggle. Their interest is very near to 
the heart of our Minister. I do not go into all 
the points raised in the House. But certainly I 
will plead with the hon. Finance Minister on 
behalf of the salaried class people. The case 
for raising income-tax exemption limit is very 
strong and I am sure the hon. Minister wfll do 
something about it. There has been a great 
demand for it and I am sure as the hon. 
Minister has promised, he will certainly look 
into it and do something to meet their demand. 
I would request Mm to rafce 
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the exemption limit substantiaUy because 
these are the people who are really suffering. 
They have been worst suffers due to inflation 
and rise in prices. 

I will also request the hon. Minister to 
consider his decision for withdrawal of relief 
on various types of deductions. As the hon. 
Minister has said, I am sure he will go into it 
and reconsider his decision. I need not repeat 
my request with respect to relief under 80L 
because the Minister has already said that he 
will do something about it This is very 
important. 

National Savings Certificates scheme in my 
opinion encourages saving habit, and to> 
withdraw relief under these savings schemes 
would mean a betrayal of the trust of the 
people. I request the hon. Minister to do! 
something about it. I earnestly hope the 
Finance Minister would do something about 
it. Similarly, in the case of sections 80 CCA 
and 80 CCB. In this connection, I would invite 
his attention to an article in the 'Economic 
Times', which upset me a little.I hope the hon. 
Finance Minister would study it. It says: 'Earn 
less and pay more'. It says that persons up to 
an income of Rs. 3.5 lakhs are taxed more 
than those who are earning more than Rs. 3.5 
lakhs. This upset me a little. I hope he would 
do something about it. 

There is another thing, in regard to the 
capital gains tax. Earlier, up to Rs. 15,000, 
there was some exemption. Suppose, you sell 
your car or house or something of that kind. 
Up to Rs. 15,000, there was a little relief for 
the small earners. This exemption was being 
given. The Finance Minister may kindly 
consider restoring this.. 

Now, may I plead on behalf of the pro-
fession to which I belong? This is in regard to 
the gratuity which is paid to the working 
journalists and the industrial workers. Gratuity 
is the last thing that one gets. Sir, you are a 
wellknown trade unionist. I am sure you 
would agree with me. Gratuity is paid to a 
person at the end of his career. In my opinion, 
it should not be taxed. I would request the hon. 
Minister to consider it. There are various other 
problems  of  the  journalists.  I need  not 

go into very great detail. For .example, the 
question of housing for them. Of course, it 
does not concern the Finance Minister 
directly. (Time-bell rings). There are other 
things. There are the problems of the small 
newspapers, the problem of advertisement, 
how they are discriminated against, how the 
big newspapers corner all the advertisements, 
etc. This must be looked into. 

Sir, I would crave your indulgence for a few 
minutes more. About the defence expenditure. 
I am sure it would have attracted the attention 
of the hon. Finance Minister. He has increased 
the defence expenditure by only 7 per cent. 
This surprised me a little. As a knowledgeable 
man, as an expert, he knows. China has 
increased it by 12 per cent. It increased the de-
fence expenditure by 13.5 per cent last year, 
and 15.5 per cent a few years ago. Even 
Pakistan has increased its defence expenditure. 
Its defence expenditure is 21 per cent. I need 
not go, in detail, into the question of 
deterioration in the strategic and security 
environment of the country. A lot of things are 
being said about Pakistan, about its nuclear 
weapons programme, how it is ready with the 
bomb, and other things. They are going to step 
it up. They are getting materials for the bomb 
from various places. There is clandestine 
transfer of enriched Uranium from Tadzhakis-
than, from Kyrkysthan, and from various other 
places. 

May I point out wherefrom the real threat to 
us is? He knows. He is a knowledgeable man. 
A lot of ships, with nuclear weapons and other 
things, are in the Indian Ocean. The threat is 
from the Indian Ocean. This poses a real threat 
to us. The Pentagon papers disclose a lot. We 
know that America would not tolerate our 
independence. America would not tolerate our 
freedom in the diplomatic field, in the foreign 
affairs field. We cannot trust them. If you read 
America newspapers, you would find that they 
do not hide their intention of targeting India. 
They would not tolerate India's growth, India's 
build-up. They would not tolerate India as a re-
gincnal power. Therefore, they would do 
everything to weaken us, which they are doing. 
'I will not go into very great details, but may I 
point out that China not only 
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has built up its might, modernisation of army 
is one of the four pillars of its present policy? 
You may be knowing yourself, Sir, fhat they 
have stationed anti-intercontinental ballistic 
missiles 165 kms. northeast of Lhasa in Tibet 
and they are directed to India, to Indian cities, 
even to Delhi, Lucknow, Amritsar and other 
places. These must be removed and I hope the 
Minister will convey our view to the Foreipn 
Minister and to the Prime Minister when they 
have talks with America that along with 
Pakistan, China is also a security threat to us. 
(Time Bell rings). Kindly give me two-three 
minutes more. I would earnestly plead with 
the Finance Minister to increase the grants for 
Defence because you must be prepared. 
Unless you are strong, nobody in this world 
will respect you. nobody in this world 
respects the weak. We must be strong. I am 
not pleading just now for making of a bomb 
because these are the things which cannot be 
talked about publicly, but for the purpose of 
security of the country, nothing should be left 
out. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): What is wrong in making a demand 
for bomb publicly? 

SHRI KAPIL VERMA: I will not em-
barrass my Government by asking to disclose 
what they are doing about ;t, what their real 
intentions are. what the present state of 
nuclear energy is. As a patriot, I am sure, Mr. 
Subramanian Swamy. sitting in the 
Parliament, in the Rajya Sabha . . 

SHRI SUBRAMANIAN SWAMY: You 
can demand. 

SHRI KAPIL VERMA: No. not just at Hie 
moment when there is so much noise about 
NPT. My views ae pretty well-known about 
this. In fact, on the floor of this House I have 
said that if Pakistan has a bomb, we cannot 
close our options. Since he has prompted me. 
I would like to say that I am not in favour of 
closing the option and I do not agree with the 
statement or very responsible leaders for 
closing the option I »m in favour of keeping 
the option open because, as I said, nobody in 
this world respects the weak. We 126  R.S.—
16 

must be strong. When Pakistan has openly 
admitted that it has built a bomb and it is 
having clandestine materials from various 
parts of the world, when so many Republics 
are forming confederations, when: the Soviet 
Union has disintegrated, we cannot close our 
option. I am not going to ask the Minister to 
tell me what Government is doing about it, but 
I am firmly in favour of rejecting the NPT, I 
am in favour of not attending the summit, I am 
strongly in favour of having independent 
policy and keeping the nuclear option open. 
This must be done and we must be strong 
militarily. That is the reason why I have raised 
this subject, but I was little upset about only 7 
per cent rise in defence allocation when other 
countries all over the world have openly 
advertised in their budgets that they are raising 
huge amounts for military expansion. Ws 
should not place any limit for modernis:ng our 
army because we are not getting spares, we 
are not getting supplies. Our entre programme 
is upset because our Soviet friends are in 
trouble. I would not go in greater derails as the 
presiding officer wants me to finish, but I 
would say that we cannot take the risk and I 
am sure the Finance Minister will try to 
increase our budget on defence. 

SHRI SUBRAMANTAN SWAMY: Sir, 
because the agenda was changed in the last 
minute. I am sorry, I was not here vhen you 
called my name earlier. But I am thankful that 
you found time to caH me now. Although I 
am entitled to 40 minutes, I don't think it is 
necessary for me  to.. . 

THE VICE-CHATRMAN (SHRI M. A. 
FABY): Not 40 minutes—you are mistaken. 

SHRI SUBRAMANIAN SWAMY: Yes, 
40 minutes. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): As you were absent, you are not 
entitled to any time at all. But now you r.-e 
entitled to 20 minutes. 

SHRI SUBRAMANIAN SWAMY: Why 
20 minutes? You are cutting down on my t'rne 
and punishing me. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABV); There is another. 
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SHRI SUBRAMANIAN SWAMY: No, no. 
That is only if there is time left. It is from my 
group only. But certainly I would keep aside 
some time for him also. 

Sir, I would not like to repeat the points 
already made, but I will begin by saying that 
the Finance Minister has made a departure 
from the past and the departure is away from 
the old Soviet model—sometimes called the 
Nehru model, sometimes called the Nehru-
Mahalanobis model, God knows what all—to 
which he himself has been: an adherent for a 
long time, having taught this thing into 
helpless students, I certainly am not under that 
moral dilemma or difficulty. I opposed this 
model right from the beginning as not suitable 
to the country. He has made a departure, away 
from it. But what is not clear is, where is ho 
taking the country towards, what is the actual 
model he is taking the country towards? 

We should be going towards, what we call a 
globally competitive economy, a competitive 
economy that is not only within the country 
competitive but also in international terms a 
competitive economy, something we can 
easily operate, because we have the cheapest 
skilled labour in the world. Indian labour has 
proved itself to be the best. Indians in the 
Un'ted States are the highest per capita income 
earning community. Indians in England and in 
other western Europe countries, coming from 
the villages of Punjab and Gujarat, have done 
extremely well. Even Indian semi-skilled 
labour, which has gone to the Gulf region, has 
performed extremely well. Even Indian slave 
labour, taken by the British, within three 
generations, for example, in South Africa—as 
I saw recently— or Mauritius or Guayana or 
Fiji, have done extremely well. The wages of 
Indian skilled labour today are one quarter that 
of Japan, and India is not lacking in resources. 
We have plenty of resources. India has a high 
rate of saving, one of the highest in the world. 
A poor country like India, with a per capita 
income of $300 or less, is having a rate of 
savins of 22 percent of our national income. It 
is unpref Ideated, something which has no 

parallel. No neighbouring country of India 
can match us in that. For example, Pakistan's 
rate of saving, I think, is four or five per cent; 
Sri Lanka's is about that much; Bangladesh is 
negative. But India has all these advantages to 
be a front rank competitive economy, and that 
is the direction we should try to go towards 
and achieve. 

Now I would like to ask the first funda-
mental question: Has the Finance Minister 
taken the country away from the morass of the 
past into something where we should be 
going, or is he landing us into a morass of 
some other kind? That is the fundamental 
question that I have to ask after looking at this 
budget. Now, on that there seems to be total 
confusion because the party seems to be 
against him, at least as far as it appears to me 
from the newspapers. We will find out what 
happens in Tirupati. May be he will come 
back with a mandate, but there doesn't seem 
to be a match or a harmony between the way 
he is thinking and what the party is tanking, 
and there are reaffirmations every day that 
there is no deviation from the Nehru model. 

 

Now, why should there be this reaffirma 
tion? Jawaharlal Nehru may have been 
appropriate for the 50's and the 60's even 
and in the 70's and now, if Jawaharlal 
Nehru were alive today, he would have 
said that we should learn from the ex 
perience of the past. But there is this adhe 
rence made out that we cannot deviate 
from the Nehru model, and there are ele 
ments in the Congress who are still sympa 
thetic towards, perhaps, the Left Front 
and would like to use this as a device. So, 
I can't even predict how long this depar 
ture that Mr. Manmonan Singh has made 
is going to last. But what he should be 
first telling this House is where he is going 
to take the economy towards. It should be 
a frank statement of the direction in which 
we are moving, not just away from the 
past, but towards what. This is what the 
Finance Minister has not made clear in 
his speech, and this is where the confusion 
arises.  
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Sir, the reaction to the Budget in India has 
been not unanimous. Varieties of reaction 
have come. The elite is extremely happy. 
They think that Mr. Manmohan Singh is 
working for them. 

The middle class is tentatively happy 
because you have not put taxes on petrol, you 
have not put taxes on things on which you 
normally put at the budget time. So, they are 
tentatively happy, but they are not sure of 
what lies ahead. 

The working class is totally unhappy. The 
rural masses are also unhappy. The leading 
exports of this country are also unhappy. I 
don't know whether the Finance Minister is 
aware of these diverse reactions. He has to 
get the newspaper cuttings of the reactions on 
the Budget of these various sections, and he 
will see for himself what I am just saying, 
that there is no support. 

If there is a widespread support from any 
class, it is the rentier class in India, which 
uses money in the capital market to earn not 
by creating assets in the country but by, what 
is called, transferred, income, and that is the 
only class which seems to be genuinely happy 
with what the Finance Minister has done. 
They also will be happy as long as the stock 
market boom is there, and once more 
companies start coming out with their shares 
and go into the market, the stock market boom 
will also disappear. Now, there is no doubt, 
therefore, that the fiscal incentives given to 
these rentiers has naturally benefited them, 
and they welcome it. 

But, what about the taxes on exports? 
Leather is one of our most promising area of 
exports. Leather exports alone can be in two-
years time Rs. 10,000 crores worth o- even 
more. But the Finance Minister has put tax  
on leather exports. 

What about the electronic goods indus-
tries? They have also opposed what he has 
done. The Finance Minister has put taxes on 
the fast growing export sector, and this is 
something I am not able to understand 
because this indeed does not fake us towards 
a globally competitive economy direction. In 
fact, it harms the 

export effort, and today amongst the ex-
Porters there is a general gloom about this 
Budget about which he must be aware, and I 
hope he would answer this 

Similarly the agricultural inputs. Their 
prices have gone up because in some places 
he has withdrawn the subsidy. Somewhere on 
plastics he has raised the prices. The prices of 
the agricultural inputs particularly for the 
farming sector, have also risen. This, the 
Budget really clearly shows. 

On top of this, the Finance Minister, 
perhaps, in order to keep the World Bank 
happy, has liberalised imports and cut import 
duties on a variety of things and removed 
restrictions on imports. 

So, on top of this, one thing that is being 
stated in the newspapers is that thel Finance 
Minister has brought down the fiscal deficit to 
5 per cent of the GDP; that is, 6.5 per cent is 
what he has achieved in last year, and now he 
has promised to bring it down to 5 per cent, 
and that is what he is hoping to achieve. I do 
not know whether the previous Finance Minu-
ter has agreed to this or not. Certainly in the 
Cabinet Committee on Political1 Affairs or in 
the Cabinet, when I wasi there this subject 
never came up. Indeed, if there was an 
agreement of this kind, it was wrong. 
Certainly I would not support it, and he 
should not draw strength from the. 

The question is why he has done it. What is 
the theory beh'nd it? At least I can say that in 
informal consultations when the IMF Vice-
Chairman came to see and me and started 
arguing with me about cutting down of fiscal 
deficit, I asked him, "What is the theory 
behind it? Why should we cut it?" He asked, 
"Don't you think it is inflamatory?" I asked, 
"How is 5 per cent less inflationary than 6.5 
per cent? It is i question of what you are going 
to reduce or what you are going to tax in order 
to During down the fiscal deficit. So, the 
benefit from reducing the fiscal deficit must 
not be less than the cost, the cost you are 
imposing in ordef to reduce this fiscal deficit." 
He had no answer. 

I do not know whether the Finance 
Minister has any answe-. Why 5 per cent? 
What is the theory behind it? I have also 
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een a Professor of Economics as long as be 
has been. I would like to know which 
textbook he has relied on, which research 
paper he has relied on. He should come out 
frankly and say that 5 per cent is the 
calculation on the basis of this theory. I do not 
know any theory in the world which says that 
5 per cent fiscal deficit is less inflationary 
than 6.5 per cent. That is the question that I 
asked the I.M.F. when I was the Minister. 
They had no answer. They said this must be 
reduced. That's all. Reduce at what cost? How 
has the Finance Minister reduce the fiscal 
deficit? By creating a surplus on the capital 
account. Now, Sir, if he had produced a 
reduction in the revenue account deficit, I 
would have congratulated him. I would have 
said: well you have reduced these expenses. 
But he has cut the capital expenditures and 
produced a capital account surplus; the 
revenue account surplus is still «s big as 
before. He has cut allocations to education, he 
has cut allocations to health, he has cut 
allocations to1 rural development. By cutting 
all these he has produced this fiscal deficit in 
order to make the World Baink happy. For 
this there is no theoretical basis or support in 
any economic theory. Therefore, if you look at 
the Budget as a whole, what you will  find is 
that we are going to move 

along with the devaluation that has taken 
place. I do not know why our Finance 
Minister devalued our currency? What is the 
theory behind it? Perhaps, again the World 
Bank might have dictated to him and he ought 
not have the spine to stand up to it. I do not 
know. I do know the) Rupee is. over-valued. 
But, if (he Rupee is over-valued, does it mean 
you devalue it? In devaluation you have to 
first find out whether you have an export 
surplus, because the moment you devalue, the 
cost of imports go up. Imports are being used 
even for exports. So, if you raise the cost of 
imports, the cost of export also goes up' so 
that exports become less competitive. And in 
our counfy there is no export surplus. You 
don't have enough to export. Your 
infrastructural capacity is not equal to it. Your 
ports are not equipped for it. You don't have a 
marketing organisation, in the international    
world to compete for 

selling more. Moreover, you are not able to 
break the quota restrictions which many 
countries have put. For instance, the United 
States has put quota restrictions on textiles. By 
devaluing, can you export more textiles there? 
You cannot. So, you continue to remain in the 
same situation. You have to export the same 
amount as before and you will earn less than 
before. This is what has happened. Our 
competitors also at the same time have 
devalued side by side. So, while I would say 
that our Rupee is over-valued, I would 
definitely say devaluation is not the solution 
for it aand the Finance Minister by taking this 
decision is responsible solely for the inflation 
thai has taken place in the country. 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): How do you correct 
the over-valuation? 

SHRI SUBRAMANIAN SWAMY: Well, I 
can correct the over-valuation by various 
methods. I would need more than forty 
minutes to explain. You know there are 
methods. We can have a seminar. You 
arrange a seminar and I will be able to explain 
it to you. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Or you can join as advisor to him. 

SHRI SUBRAMANIAN SWAMY: I don't 
need to be advisor. He was advisor to my 
Government. How Can I become advisor to 
his Government? But he knows that I know... 

SHRI HARVENDRA SINGH HANS-PAL 
(Punjab): But he can have a friendly chat. 

SHRI SUBRAMANIAN SWAMY:' Yeah. 
He can have friendly chat with me aM the 
time. He is a good friend of name for many 
years. He is a man of creat patriotism. I don't 
suspect his patriotism at all, but he may not be 
a strong person in the sense that he might' not 
be able to stand up to the World Bank and the 
I.M.F. having worked in their milieu for a 
long time; he might not have the s'tmo kind of 
courage that I had as Commerce Minister. 



489    The Budget {General)   1992-    [27  MAR.  1992]      93—Discussion concluded       490 

So, what we find is that the Finance Minister 
is taking us away from the Soviet model. It is a 
very good thing. I congratulate him for that. 
Let us bury this horrible legacy that we have. 
We imposed the Soviet model that we stupidly 
had taken from abroad, hut he is taking us now 
by his measures to a high-cost import-
dependent economy, because he has put taxes 
on exports and has liberalised imports. This is 
the Mexican-Brazilian case. That means next 
year you need more IMF loans, you need more 
World  'Bank loans in ord»r to pay all the obli-
gations that you have taken today. You are not 
foing to increase your exports at all. Nothing 
has changed in the world. The Uruguay Round, 
I know, is nowhere near completion. We are 
nowhere in a position to increase our exports. 
In fact, all that has happened in the last three 
months is that our imports have increased in a 
big way, exports have not increased and the 
gap gone up. This, as a consequence, would 
mean  that  next time 

when the Budget comes—I do not know 
whether that Government would be in 
postiion at that time... (Interruptions) Well, 
you have got to see, because the way things 
are happening in the last three months and 
when the Budget comes next time, he will 
need more World Bank and I.M.F. loans, just 
as Mexco and Brazil needed. God knows 
what else we will have to concede at that 
time. So. Sir, the question is, I cannot 
conclude without saying what should have 
been done. We don't really have an economic 
crisis in the country, We have a cash crunch 
problem. What cash crunch problem has 
really begun from 1985, when we took short-
term loans from abroad for import of 
consumer goods and other things. We did not 
promote exports. As a consequence we have 
started suddenly paying. The whole payment 
has started bunching around r990 and 1991. 
We have enough money. The problem was 
not an economic problem. The problem was a 
cash crunch problem. We did not have 
enough foreign exchange to pay all short-
term loans when Mr. V. P. Singh as the 
Finance Minister imposed on this country. 
That is the real thing that is to be managed. 
Instead of getting bogged down in it, jvhat 
we  should have done is, what    the 

Finance Minister should have started is tax 
reforms. The tax reforms should have been 
aimed at raising the rate of savings. Allow the 
people to save moaey. Income from savings 
should be totally exempt from tax. This is th© 
kind of tax reform he should have taken in the 
beginning. This would have brought the cost 
of production down. It would have created 
mass enthusiasm in the country particularly in 
the middle classes who are suffering. 

Second, Sir, if you really wanj to move 
away from the Soviet model, you have to 
engage in privatisation. On that I find both the 
Prime Minister and the Finance are on the 
defensive. Why should you be on the 
defensive? If the old model has failed, where 
the Government is all omnipresent to have the 
commanding heights of the economy but has 
not produced the results, which has led to the 
guzzling of resources of public sector, then, 
the Government should get out as fast a? 
possible from those activities where it should 
not be. Why should it be there in hotels? Why 
should it be there in cold drinks or making 
bread? M/s. Modern Bakery is owned by the 
Government. Pri-vaf'sation does not mean 
handing over everything to the private sector. 
Not at all. I am not for laissez faire at all. 
'Laissez faire' means survival of the fittest. 
Our country is not equipped for that. We have 
a weaker section in our country which has to 
be protected. But 'privatisation' means 
introducing accountability in the use of 
resources. That means the Government should 
allow the people also to have a say in the 
running of these industries. Not by having 
labour participation, anything like that. Take 
for example, Indian Airlines. Forty per cent or 
sixty per cent of the shares should be put in 
the caiptal market. These who fly in the 
aeroplanes, are the ones who will buy the 
shares. There will be some accountability. 
Today in the public sector, there is no 
accountahility. Shareholders' meeting means 
Government directors' meeting for the 
minutes, collecting their TA and DA and then 
take off. There is no accountability for losses. 
Nobody loses his job. Therefore, he should 
have gone in for privatisatoin of various 
kinds, 
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[Shri Subramanian  Swamy] 

some places outright sale. There is no need 
for the Government to be in the hotel 
industry. There is no need for the Government 
to be in the cold drinks industry. But in other 
sectors the Government can allow a part of 
the shares to be sold. This revolutionary step, 
Mr. Manmohan Singh knows was first 
introduced by Chandrashekhar Government. 
He also knows having been present in these 
Cabinet meetings who was the one who 
pushed for this 20 per cent sales of equity of 
the public sector. It was I who pushed it and 
today he has taken it forward. He wants now 
to make it 50 per cent on a blanket basis. I 
don't think he should go on a blanket basis. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); You want to 'relate all Cabinet 
decisions. 

SHRI SUBRAMANIAN SWAMY: There 
is nothing secret in this. This was a decision 
of the Cabinet. Cabinet decision can always 
be revealed and it is all public. It is only who 
said what on national   security  matters. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): That is precisely what... 

SHRI SUBRAMANIAN SWAMY: You 
have a Marxist concept. 

SHRI V. NARAYANASAMY (Pondi-
cherry): You are violating the 'oath of secrecy' 
rule. 

SHRI SUBRAMANIAN SWAMY: Don't 
be a of the British concept of 'oath of secrecy'. 
These are decisions of the Cabinet. The 
country has a right to know about them. The 
Official Secrets Act was created by the British 
where everything, anything was confidential. 
It was a Cabinet decision. Before the Cabinet 
meeting takes place, the proceedings of that 
meeting should not be made public. But once 
a decision is taken by the Cabinet, it has to be 
made known to the people. In a democracy, it 
must be made known to the public.. 
.(Interruptions').. .Who    is going 

*Expunged as ordered by the Chair. 

to benefit by that? Pakistan is not going to 
benefit by knowing about the disinvestment 
of shares. You must have a concept, what is 
secret and what is not secret. 

The second thing should have been broad-
based privatisation. Finally, the brakes have 
been put on the Finance Minister by his party. 
He has now stopped talking of privatisatoin 
altogether. Without privatisation, we cannot 
move towards a competitive economy. 

Thirdly, Sir, if you want foreign investment, 
it should have been very selective. There is no 
need for us to open the doors Japan did not 
open the doors to foreign companies.   They 
told    them, "You subcontract with our local 
companies." They did not, for a long time, 
allow any foreign company  into  Japan.  But 
they said,   "It you want to do anything in our 
country, you sub-contract." You have to do 
something   Ilke  that.   People     are  under  the 
wrong impression that this country is open to 
them, to foreign companies.   You tell foreign 
companies, "If you don't want to repatriate  any  
profit, you   can  come   and open a company, 
you can open an industry here and you can have 
a hundred per cent of the shares.   Or,  if yon 
want to take out your profits, then you must 
export at least  an  equivalent   amount."  Some  
sort of   condition   like   that   should   be   
there. Be selective about it.  We need not allow 
tooth  paste  and  anything  and everything to 
come  in.   In fact, what has happened recently? 
I looked at a list of those companies who want 
to come to India to make cornflakes  and 
tomato paste     and so on which we can make 
ourselves anyway. If you want finance, then 
open a free port. As  Commerce  Minister,  I 
had set up a Committee to examine which 
would be a good free  port     because  Hong 
Kong  is closing up and India has ah 
opportunity. I found that Tuticorin in the Tamil1 
Nadu coast was ideally suited to be the replace-
ment for Hong Kong.  But this  Government is 
sleepnig on it. 

SHRI V. NARAYANASAMY:    Pondi-
cherry is also suited. 

SHRI SUBRAMANIAN SWAMY: Yes, 
Pondicherry also. 

SHRI M.   VINCENT     (Tamil Nadu): What 
about Kanyakumari? 
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SHRI SUBRAMANIAN SWAMY: 
Kanyakumari requires a let of infrastruc-tural 
investment which you do not require in 
Tuticorin. Tuticorin is already a port. It has 
got back-up support and wth mini-mum 
investment, it can come up like Hong Kong. 
Pondicherry is another port, but because Mr. 
Narayanasamy is from there, I am not 
particularly keen. (Interruption). It can be 
Pondicherry also. 

SHRI V. NARAYANASAMY: When he 
was the Minister as the Commerce Minister,  
he  had  agreed. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): It seems one Swamy is against the 
other Swamy. 

SHRI M. VINCENT: In Kanyakumari, a 
natural port is there. 

SHRI SUBRAMANIAN SWAMY: Yes. 
But you have to build it and it takes a lot, of 
time. About Pondicherry, I was just joking. 
Pondicherry is also an alternative. But in my 
opinion, given the logistics of the sea-routes, 
the logistics of the sea-route for Tuticorin 
would be the best. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): But not Cochin? 

SHRI SUBRAMANIAN SWAMY: Well, 
Cochin is already a naval port. We cannot 
give that option. It is a very important naval 
port. Therefore, we could not do it.But I am 
surprised that I have to hear that this 
Government is thinking of Goa, which is 
totally uosuited for it end it will lead to all 
kinds of complications for us from the 
national security angle. I hope the 
Government does have a. free-port, -but not 
Goa. It should have it in. Tuticorin. I believe 
that the Tamil Nadu- voice has now gone 
down in this Government.   (Interruption). 

-SHRI M. VINCENT: That is not correct , 

SHRI SUBRAMANIAN SWAMY: Then 
raise your voice. Sir, let them raise their 
voice. If they raise their voice, I am sure that 
Tuticorin will be made a free port and not 
Goa or some other place. There are  many, 
many  other things    on 

which Tamil Nadu M.Ps. have shown 
themselves to be quite * in this Government. 
That is the third thing. And then, Sir, the 
Government should engage in fiscal reforms 
which can make our country competitive . 

SHRI G. SWAMINATHAN: Sir, the 
words 'Tamil Nadu MPs. have shown 
themselves to be * should not be allowed. 

SHRI SUBRAMANIAN SWAMY: I did 
not mean the word in its physical sense. 

SHRI V. NARAYANASAMY: That word 
need  not be  there. 

SHRI   S.     VIDUTHALAI     VIRUMBI 
(Tamil Nadu): Sir, that is not the proper way. 
Being a senior Member, he.should withdraw  
the word. 

SHRI G. SWAMINATHAN: He has said 
it about the whole Tamil Nadu M. Ps. 
(Interruptions). 

SHRI      SUBRAMANIAN     SWAMY: 
Sir,   I entirely go  by what you  say. 

SHRI  V.   NARAYANASAMY:      Mr. 
Subramanian Swamy is also considered to be 
a Tamil Nadu M.P.  So it applies to 
him also. 

SHRI M. VINCENT: Sir, Tamil Nadu 
M.Ps. are very active in this House. 

SHRIMATI JAYANTHI NATARA JAN 
(Tamil Nadu): He is casting aspersion. . .. 
(Interruptions). 

THE VICE-CHAIRMAN (SHRI M. A.     
BABY): No  aspersion.   (Interruptions). i 

SHRI G. SWAMINATHAN: He has said it 
not only about Rajya Sabha M.Ps. Aspersion 
is cast on Lok Sabha Members also. From 
here, casting aspersion on Lok Sabha 
Member is not fair. (Interruptions) 

SHRI  S.  K.   T.   RAMACHANORAN 
(Tamil  Nadu):   Tamilian. He should 
apologise and withdraw the word.  (Inter-

ruptions). 

* Expunged as ordered by the Chair. 
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SHRI SUBRAMANIAN SWAMY: Sir, if 
they would prefer the word 'ineffective', I 
would replace the word * with 'ineffective'. 
All right. If they prefer the word 'ineffective', 
I will replace * with 'ineffective'. So, Tamil 
Nadu MPs are.. (Interruptions) 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): I thought you are saying 'important'.   
(Interruptions) 

SHRI S. K. T. RAMACHANiDRAN: Sir, I 
want to know whether he has withdrawn  the  
word    * 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY):  He has said, 'important'. 

SHRI G. SWAMINATHAN: Sir, I am on a 
point of order. My point of order is, you 
cannot cast aspersion on the Members of the 
other House. Now, when he said, 'Tamil' 
Nadu MPs', whether you call them    *    or 
ineffective... 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): He said, important. 

SHRI G SWAMINATHAN: You are not 
casting aspersion on the floor of Rajya Sabha: 
you are casting aspersion on the MPs of Lok 
Sabha belonging to Tamil Nadu.   
(Interruptions) 

SHRI V. NARAYANASAMY: Sir, he said, 
Tamil Nadu MPs are * He is also projecting 
the Tamil Nadu people's case and he should 
also join that category. 

SHRI SUBRAMANIAN SWAMY: Yes, I 
plead guilty. Because I am not in power, 
therefore, I have to be ineffective. Bur they 
have no excuse. I have an excuse. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): If the word * has been used by Mr. 
Subramanian Swamy, then that would be 
removed from the record. 

SHRI G. SWAMINATHAN: What about 
my point of order regarding MPs of Lok 
Sabha? You cannot cast aspersion on the MPs 
of the other House. 

*Expunged as ordered by the Chair. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Member can only say; "Members of 
the other House".   (Interruptions). 

SHRT G. SWAMINATHAN: He was 
casting aspersion on the MPs of the Lok 
Sabha. That is not fair.  (Interruptions). 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): The hon. Member has withdrawn the 
word which he has used and replaced it with 
ineffective.  (Interruptions). 

SHRI SUBRAMANIAN SWAMY: The 
word * is not unparliamentary. You cannot 
remove it. But I have voluntarily replaced it 
with the word "ineffective". In the end, I only 
want to say that the Finance Minister, if he is 
convinced that the past is no more relevant in 
deciding the future course, then he must take 
the country to its natural advantages. India's 
natural advantage is its labour, India's natural 
advantage is its resources, India's natural 
advantage is its high rate of saving. He should 
accentuate that. He should take us to make us 
the competitive economy. He should promote 
exports. There are areas where we can grow 
very fast. For example, processed food, 
computer software, leather, there are a variety 
of areas where India has tremendous ad-
vantages. He should concentrate on exports, 
he should see that the rate of savings is 
boosted and we should engage in those joint 
venture where we have competitive advantage. 
Even in automobile, for example if he went in 
for a joint venture with the United States, we 
could produce cheaper than Japan That kind of 
selective foreign investment should be there. If 
he takes us in that direction. I would welcome 
him. I would applaud him and say, bravo, 
keep going. But I am afraid, the direction in 
which he is taking us is the classic Mexican-
Brazilian direction where we will' have to 
continue to depend more and more on the 
World Bank—IMF loans. This is not in 
keeping with the great traditions of this 
country and the potential of this country.   
Thank   you   very   much. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): I want to set the record straight with 
regard to that usage of word. In relation     to   
group   of   MPs,  that  word 



497 ' The Budget (General)  1992-    [27  MAR.  1992]      93—Discussion concluded       498 

should not be used. It is improper to refer to a 
group of MPs as * Therefore, it is correct on 
the part of the Member to withdraw that word 
and replace the same with "ineffectiveness". 
(Interruptions) . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE TN THE MINISTRY OF HOME 
AFFAIR (SHRI MM. JACOB): If he has got 
sufficient proof that a single MP is * that he 
can decide outside the i\Jouse and not inside. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Shri S. K. T. Ramachandran. 

SHRI S.   K.  T.   RAMACHANDRAN: 
Sir, I am thankful to you for providing 
me- this opportunity. At the outset, I con 
gratulate   the  Prime     Minister   and  the 
Finance Minister for taking the country in. 
the  right  direction at the right moment 
The   erstwhile   two    Governments    have 
brought the ecoonmy of this country to 
utter disaster. To rescue the country from 
such  a disastrous situation, he has taken 
some vital steps for which his name will 
be ever in the history of India. This Bud 
get has  been  approved  not only  by the 
high elite or the industrial tycons,  it  is 
approved  and  appreciated by  all sections 
of people cutting  across party lines, Re 
cently, I went to my native place and I 
found even   the    agriculturists   are    very 
proud     of     this     Budget.     The     agri 
culturists      are      very     happy      because 
they    are not  at  all     affected  by    the 
budget. The food subsidy is retained, the 
fertiliser subsidy is retained and there 9i* 
some concessions in the prices of pesticide 
also. So the agriculturists are satisfied. The 
middle class people are also satisfied be 
cause the ceiling of exemption of income 
tax limit has been raised to Rs. 28,000. 
So the Budget is for the people and the 
Budget is said to be of the people.  But 
at the same time the Opposition is raising 
a hue and cry. They say it is anti-people. 
They say this Budget is anti-labour. They • 
say the Budget is anti-national and so many 
things like that, but I want to say, the 
Budget is only anti-Opposition. (Inter 
ruptions) ...  Yes. He has deprived them 

* Expunged as ordered by the Chair. 

of any room for making some drastic 
Comments. He has not given them any chance 
to make a pinch. If they oppose it, it is only 
because they want to have their right to 
oppose. They raised some slogans about the 
right to work, the right to do this thing or that 
hing. Now they are retaining only their right 
to oppose. So having the right to oppose, only 
to maintain that they oppose. I was very 
keenly observing what hey said. I thought 
there might be some valuable arguments to be 
made against the Budget, but I could not find 
any valuable arguments. They said, it was 
anti-Nehru. They say the Congress is 
deviating from the path of Nehru. I do not 
know whether they have understood Nehru. 

SHRI  T.   A.   MOHAMMED SAQHY 
(Tamil Nadu): Sir, when the Member is 
speaking, let him not make comments on the 
speeches already made. Let him speak about 
the Budget if he wants. 

SHRI S. K. T. RAMACHANDRAN: Sir,  
I  am speaking  about the Budget. 

SHRI T. A. MOHAMMED SAQHY: Sir, 
let him not make comments on the speeches 
already made... 

SHRI S. K. T. RAMACHANDRAN: No, 
no, no. As a man from the Treasury Benches, 
I have to counter-argue. 

THE VICE-CHAIRMAN (SHRI M. 
A. BABY): A Member has a right to 
place a  rejoinder.... (Inten uptions) ...............  

SHRI S. K. T. RAMACHANDRAN: Yes, 
of course. Otherwise, what is the use of 
sitting here? Am I here to simply sit and 
accept what you say No.... (Interruptions) . . 

SHRI M. VINCENT: You can cast even 
aspersion... 

SHRI S. K. T. RAMACHANDRAN: No, I 
don't cast aspersion on anyone. I am the last 
man to cast aspersion on anybody. 

SHRI J. S. RAJU (Tamil Nadu); You 
should take mpre time to discuss the Budget,  
not... (Interruptions) ... 
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SHRI S. K. T. RAMACHANDRAN: I 
know what to do and I also know what not to 
do. They are saying, "You are deviating from 
the Nehruvian path." I think those who say 
that are not having the proper perspection of 
Nehru's ideologies. Nehru never wanted our 
economy to be a closed one. He wanted our 
economy to be always open; not only the 
economy, even our scoiety to be always open. 
He never confined himself to any particular 
'ism'; this 'ism' or that 'ism'. Hie confined 
himself only to the welfare of the people. . , . 
(Interruptions)... Even then my friends have 
not understood him properly. It was not 
socialism. He talked only about a socialistic 
pattern of society. He talked about only a 
socialistic pattern of society, never about 
socialism or never about any 'ism'. Nehru was 
the. only man who would never imprison 
himself to any 'ism'. He saw everywhere good 
things. Nehru was a great man who wanted 
our society always to be open and to absorb 
good things whenever they were found 
somewhere else. 

[The Vice-Chairman (Dr. Nagen Sakia) 
in the Chair]. 

Sir, I am coming to the next point. The 
country was in a disastrous conditon so far as 
our economy is concerned. What to do to 
rescue the country from the perilous 
condition, was the question. Some steps were 
taken. Those steps are now yielding fruitful 
results. We find that the fiscal deficit and the 
overall deficit in the Budget have come down. 
Not only that now our credibility aibroad has 
also been maintained. Our foreign exchange 
reserves are also booming like anything. 
(Interruptions).. I am not the Finance 
Minister. If you want to make me the Finance 
Minister, I am very happy. (Interruptions) .. . 
Let me speak. 

THE VTOF.-OHAIRMAN (DR. NAGEN 
SAIKIA): No interruptions, ptease. 

SHRI T. A. MOHAMMED SAQHY: 
Whether this is a Budget of the magic wand, I 
don't understand. You are borrowing like 
anything. 

SHRI S. K. T. RAMACHANDRAN: Can 
Mr. Saqhy tell me that he has never borrowed? 
For what he borrowed and hoyv he spent it, that 
is the question. Borrowing is not a sin; 
borrowing is not a crime. We are justifying why 
we have borrowed. The foreign exchange 
reserves which were in a very bad shape have 
now been improved very much. Now, I would 
request the Finance Minister to increase our ex-
ports. In an inter-dependent world we cannot 
keep ourselves closed. We cannot keep 
ourselves in a cocoon for a longer time. When 
you are a small child you need protection. 
When you are in thee womb of your mother 
you need to be protected. Now, you have been 
born; now you are being brought up How long 
canyou remain confined within the house? In an 
inter-depenfJent world economy you have to 
integrate yourself into it. At the infant stage of 
the economy some protectionist measures were 
required. So, protectionist measures were then 
taken. Now, we have attained some sort of a 
matured state. We can withstand any onslaught 
of any economy. Now, the time has come when 
we have to open our economy to the world one. 
At the same time, we must boost our exports. If 
the exports are dwindling then it will be 
dangerous. So, I would request the Finance 
Minister to encourage exports. One good step 
has been taken by him by allowing import of 
gold. He has allowed import of gold up to five 
kilograms into India by any Indian. It is a good 
measure. Mr. Manmohan Singh, our Finance 
Minister, described gold as a barren asset. I also 
accept that. But, at the same time, as a smymbol 
of our wealth, we have to have it. The only 
thing I would say now is that he has to be a bit 
cautious in this regard because our people have 
an attraction towards this barren asset of gold. 
They are hired by it. In order to have more and 
more gold they should not adopt some illegal 
means. Now, he has said that only those who 
have got foreign assets or those who have got 
foreign exchange can alone import gold. Even 
the custom duty on the gold, imported should 
be paid in foreign exchange. People who want 
to import gold should not resort to illegal 
means. In order to create some foreign 
exchange they should not be allowed to indulge 
in 
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over-invoicing and under-invoicing practices. 
He should be very much cautious there. They 
may be resorting to some illegal or illicit 
measures. This is a warning to him and to the 
whole nation and I want our Finance Minist:r 
to take note of it-India is an agricultural 
country. With more in agriculture the 
agricultural wealth is distributed among them. 
Thus, per capita income in agricultural sector 
will go on dwindling. So, in order to divert 
the concentrated labour in agricultural sector, 

we should find some other means. Now, more 
than 65 per cent are engaged in agriculture. It 
should be reduced. Agricultural occupation 
should be held by only 40 per cent of the 
people. The rest of the people should be given 
some other employment. They should be 
utilised in infrastructure building, in sochl 
services, in education, etc. The pattern of 
occupation should go like this: 40 per cent in 
agriculture 40 per cent in social services and 
uvrrustructural services and 20 per cent in 
industrial sector and other services. On-less 
we have this pattern of occupation, agriculture 
will be ever suffering. Agricultural labourers 
will be ever suffering. The per capita income 
cannot be raised in this sector. In order to 
raise per capita income of the rural people, in 
order to provide better welfare to the 
agricultural labourers. I request the Finance 
Minister with all his revolutionary steps to 
keep this in mind and pave a path to it. At 
least foe should try to make a start towards 
this direction. The over-concentration of 
Iaboure»s in agricultural sector should be 
relieved. They should be employed else-
where. I would like to mention one more 
important  matter.   Terrorism   is   growing 

up everywhere. In Tamil Nadu also terrorism 
is prevailing. In order to relieve Tamil Nadu 
from the hold of terrorism there is need for 
modernisation of police-force. Not only that, 
the Eastern Coast should have continuous 
vigil. The Tamil Nadu Government is seeking 
more allotment (Interruption/!). If you are 
interested in Tamil Nadu, please hear me. I 
am making a plea to the Finance Minister for 
more allotment. If you interrupt, I don't knew 
how much interest you are having in your 
State. Whoever may be the Chief Minister, 
whichever party may be ruling there   I don't 
bother. I am not bothering 

about a particular State or place. I am having 
the interest of the whole country. If terrorism 
is allowed to prevail there, it will be a danger 
to the unity and integrity of the country. So, 
in order to save fie country from terrorism the 
Government should take some care to allot 
more funds to Tamil Nadu to modernise the 
police. Not only that, there should be a conti-
nuous vigil in the Eastern Coast. Terrorists 
may come there clandestinely. Having this in 
mind, I humbly request the Finance Minister 
to allot more funds to Tamil Nadu. It is my 
request so far as Tamil Nadu is concerned. 

I have already told the Finance Minister 
that the' measures already taken are giving 
fruitful results. He (rescued the country from 
the brink of disaster in so far as the economy 
is concerned. 

The Finance Minister has allowed gold to 
be imported. But I have warned him that he 
should be cautious; otherwise there is danger 
that the flow of capital from India to outside 
may happen. I once again congratulate the 
Finance Minister for the bold steps. Before I 
end my speech, I want to make one more 
request to. the Finance Minister in regard to 
Section 80 CCA and 80CCB, of Income Tax 
Act. Tn the other House he had consented to 
restore 80L of the Income Tax Act Sections 
80CCA and 80CCB also, should be restored, 
because there is the. incentive to save. The 
State Governments depend on the savings of 
people. They are floating the small savings 
schemes, this and that. If these sections are 
repealed and if they are not retained it will 
affect the capital inflow on fo the exchequer 
of the State Governmer.ts. I would like to 
make a request to the Finance Minister to 
kindly restore sections 80CCA and 80CCB of 
the Income Tax Act. With these few words I 
would like to thank the Chair for giving me 
this opportunity to speak and would also like 
to thank my friends for stimulating me so that 
I could make my speech effectively. I also 
congratulate the Finance Minister and the 
Prime Minister for having improved the 
economy and putting it on the right track. 
Thank you, Mr. Vice-Chairman and thank 
you,, my friends. 



 

503     The Budget {General) 1992-    [RAJYA SABHA]      93—Discussion concluded       504 

THE VICE-CHAIRMAN (DR. NA-GEN 
SAIKIA): I think you are alone capable of 
generating necessary heat in the House 
without taking any help from others. 
(Interruptions)... Prof. M.G.K. Menon, time 
allotted is 52 minutes for three speakers. 

PROF. M. G. K. MENON (Rajasthan): 
Hon. Vice-Chairman, Sir, the budget which 
has been presented far 1992-93 is, in a sense, 
a reflection of the thinking of Government 
concerning the various aspects relating to 
financial economic and trade policies and also 
its whole approach to the question of our 
national development. There has been very 
considerable discussion already on the Budget 
and it is not my intention to repeat many of 
the detailed points which have been made by 
the hon. speakers who preceded me. I would 
like to start by essentially saying that I do not 
share the general euphoria that seems to have 
been raised in many circles concerning this 
Budget. I have had the privilege of working 
very closely for many years with the 
distinguished Finance Minister, as Member of 
the Planning Commission when he was the 
Deputy Chairman, and I must say that I recall 
with great pleasure many of our discussions 
then. Not only is he a distinguished eco-
nomist, but one with a very deep sense of 
commitment to the poor and the dis-
advantaged and who looks at them with a 
sense of objectivity and fair play. That is why 
when I look at the Budget presented by him I 
have a great sense of disquiet and a deep 
concern, the reason being that there are many 
major problems that the country faces—I will 
outline some of them in a broad sense in a few 
moments—and I - find that these have been 
referred to in a manner that I would call it 
almost lip-service, and largely swept under 
the carpet. I do not see, either in the Budget or 
in the Plan allocations, a reflection of 
seriousness concerning those issues. Let me 
start with what is the major single factor in the 
country. We have a population, according to 
1991 census of 843 million, and as you are 
probably aware, the  figures  have  been     
increased on re- 

assessment. There is a growth rate of 2.1 per 
cent to 2.3 per cent. And we have to cater to 
this large and growing population and fulfil 
their minimum needs in all respects. So all 
economic policies and all development that 
takes place must take note of this growth that 
has taken place and most essentially ensure 
that it brings down this growth. I am fully 
aware that the hon. Finance Minister has 
referred to the alloaction under the sector of 
Family Welfare in his Budget speech. But let 
me point out that that particular head which is 
called 'Family Welfare' covers the needs of the 
totality of primary health services in the 
country. It is entirely under the Plan. There is 
no non- . Plan allocation for that. Under these 
circumstances, to achieve population stabili-
sation with that small increase under the head 
'Family Welfare', catering largely to primary 
health services is really not possible. We are 
aware that to achieve population stabilisation, 
we have to deal with the problems of 
improving the human resources: in terms of 
education, particularly literacy, and female 
literacy, economic independence of women 
and reducing child mortality. I find, neither in 
the Budget statement nor in the Plan alloca-
tions, a serious reflection on any of these 
questions. Very often, we are told of the 
countries which have made tremendous 
progress since the second world war: at that 
time India became free also. We refer to South 
Korea, Taiwan, Singapore, Thailand, Maxico 
and so on. But let me only make one point with 
regard to all of these countries. If you look at 
relevant indicators, you will find them much 
smaller in population, by a factor of 10 or 
more, when compared to India. Again the 
population growth rate is all well under 2 per 
cent and indeed close to 1 for example 1.1, 1.2 
or 1.4 per cent. India has a high population 
growth. Their literacy figures are around 80 to 
90 and above per cent, whereas India has a lite-
racy figure of about 52 per cent. Their infant 
mortality figures are extraordinarily low—
Thailand has 24 per thousand; Taiwan has 5 
Singapore has 7. But India has 88. In all of 
these human resource aspects, all these 
countries have made a major  initial  effort  to   
ensure  that  their 
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relatively small population, compared to India, 
is better in terms of literacy, infant mortality 
and in terms of population growth. Therefore, 
in my view, there is no basis for comparison 
direcdy until we have changed the picture with 
regard to our human resources. We cannot 
afford a let up in that. Government 
intervention and Government outlays are 
essentialy called for. What is being done at the 
present moment is to deal with our society in 
two parts—the upper strata, which is almost 
the size of any of those countries r say 100 
million or 200 million people— and then say 
that all these figures of high literacy, low 
infant mortality and everything else equally 
relevant would prevails in that upper strata of 
our society and forget the vast mass of the 
remaining 600,700, or 800 million and say that 
growth will take care of them in course of 
time. This is just not the way we should 
dealwith the problem. I fully agree with the 
Finance Minister's basic view that first need to 
create wealth, and for this we need to 
encourage, and create an environment under 
which production of wealth will take place. 
We must then have savings and these savings 
must be applied to sectors where we can get 
the greatest returns from them, where incre-
mental-capital-output-ratio can be reduced. I 
would however still urge that whatever you 
say, the main engine of growth in any society 
is its human resources. We have had problems 
in developing and harnessing these, in doing 
what we should do for them. But the answer to 
it does not lie in running away from these 
problems, in cutting down the alloctions for 
those sectors under the plea that the resources 
are not adequately available. 

I would like now to come to another sector 
which is very important, and I have had 
occasion to speak on it in this House when we 
discussed the question of electricity supply. 
We are aware that energy supply is the key to 
development and yet not enough is being 
done in this sector. From the figure of 360 
MW in 1947 we took up to 65,000 MW at the 
end of the Seventh Plan. We hoped that there 
would be an addition of at least 38,000 mw in 
the   Eighth   Plan.     This   would   call   for 

very large investments. At that time it was 
estimated at Rs. 1,27,000 crores. But this has 
been now scaled down. Furthermore, the 
hopes are that this will significantly come 
through private sector participation. 

The point I would like to make is that 
whatever we do on industrial policy, unless 
the infrastructural elements are provided, 
particularly power for industry, the system 
will just not move. And we see the 
constraints of power in almost every part of 
the country. 

I would have liked to have seen in the 
Economic Policy of the Government poli 
cies which would restrain imports. I 
would have liked to have seen a transport 
policy evolved to reduce petroleum im 
ports over the future. I would have liked 
to have seen instead of vast amount of 
natural gas of the country which is being 
flared which is being lost, measures which 
would make sure that this gas would be 
utilised. But none of these seem to appear 
at the present in any of the documents. 
The Budget, the Economic Policy, seems 
to concentrate so much on this matter 
relating to the deficit, which has been 
talked about extensively, and furthermore 
on the manufacturing sector. In a certain 
sense the agriculture sector has been left 
out very largely. Which is the engine of 
our GDP, and employment. There is, in 
the manufacturing sector, a very large 
sector, the village and small industries 
sector. Many of my honourable collea 
gues who have preceded me have spoken 
about the great importance of agriculture 
in India particularly the raw material of 
agricultural products, whether it is grains, 
pulses, edible oils, flowers, fruits, veget 
ables or energy as bio-mass material. But 
we need also to convert these into high 
value-added products, and thus to best 
done    by      the      people right there 
on the spot. And this essentially calls for 
technologies, for rural and village industries, 
food processing industries and the like. And 
this is an area of tremendous potential for 
export. I see no reference to it. Yes, I fully 
agree that Government should get out of 
many sectors where it 
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has entered into over a period of time where it 
has little competence and is making losses. It 
must remain where it the public sector will be 
at the commanding heights of the economy, 
and not in the vast numbers of peripheral 
areas, loss-making areas. I am also in full 
agreement with the new power that we should 
get rid of the many, many hurdles and 
cobwebs that have been built up over the time 
in the so called licence-permit-raj and which 
have choked our entrepreneunal initiatives, 
So, I fully support all the measures which 
have been taken in this regard. But then I do 
not see any parallel measures taken by the 
Government, or even announced by the 
Government, with regard to the many things 
that I have just now  been mentioning. 

For example, if we take just Plan fund 
ing: in 1991-92, the budgetary support for 
the Plan was to be little over Rs. 19,000 
crores, but the revised estimate is Rs. 17,671 
crores—a lower figure, and, for 1992-93, 
it is only Rs. 18.500 crores. And the 
rest of it, which makes the Plan what the 
Plan is shown to be, that is Rs. 48,750 
crores, comes essentially from interval and 
extra-budgetary resources and these re 
sources, which were estimated to be Rs. 
23,954 crores in the Budget Estimates of 
last year, were brought down to Rs. 
22.500 crores in the revised estimates, 
have      now      been taken      to      Rs. 
29,906 crores, and there is no indication as to 
how this large increase is going to come 
about. New, this essentially means that we 
must get this from the public sector. And, Sir, 
a lot has been said about the public sector, 
namely, on the question of its efficiency, its 
role and on a variety of other aspects. But, if 
you expect so much from the public sector, 
some of it must be doing pretty well. 

I would like to mention a sector with which 
I am particularly familiar, and that is science 
and technology. And I must express very 
grave concern at the manner in which this 
sector is currently being dealt with. 

Let me quote from the Finance Minister's  
Budget Speech of las!  year,    that is. 

1991-92. In para 50 of his speech, he has 
said: 

"We have the third largest number of 
scientists and technologists in the 
world...,.". 

I must make a correction here. This figure 
seems to be propagated all the time. The term 
"third largest" is wrong, for even in terms of 
physical numbers, we may be the fourth or 
more likely the fifth. But actually, according 
to many other estimates, we are well below 
that, probably around 12th or 14th in terms of 
the number of effective scientists and 
technologists. Now, let me go on to quote 
what he has said: 

"Technological development in our 
country has not been commensurate 
even with this number or the invest-
ments that we have been making in the 
science and technology sector in our 
successive Five Year Plans." 

Let me point out that out of the budget 
allocations made for science and technology, 
essentially three-quarters or so, have been for 
atomic energy space, defence research and 
agricultural research. We can discuss 
separately whether we require nuclear power 
stations, and we can also discuss separately 
our nuclear options, but if we need then we 
have to spend the amounts that we have been 
allocating. A large amount of the financial 
allocations, not on the Plan side, but on the 
non-Plan side, goes in*'-* Defence 
technology, and one can discus separately 
whether we require this Defence technology 
at all. Another major area of spending is 
space. on all of these we have developed 
highly significant capifilities, a major 
infastruc-ture and have many achievements. 
And, in agriculture, certainly I would say that 
if we are today producing 180 million tonnes 
of foodgrains, it is on account of productivity 
increases due to the new seed varieties and 
supportive technologies, which have all been 
done within country and making full use of 
what has been done elsewhere in (he world. 
So only a small part of our budgetary 
allocations in Science and technology has 
gone into medical research,   industrial   
technologies  etc.    So, 
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I would contest this particular statement as 
unfair to our science and am prepared to 
debate it. It is certainly true that we need to 
deveolp many more technologies for 
industrial purposes. But the operative part in 
that paragraph is that "this gap would have to 
be bridged by a suitable reorientation of the 
Science and Technology Policy and the way 
paved for relating science and technology 
more intimately to the requirements to our 
development, as well as for better 
upgradation, absorption, adaptation and 
assimilation of new technologies. This task 
has become imperative as we prepare 
ourselves to be internationally  a competitive 
economy." 

May I ask a question as to what has 
happened in this regard since the Budget 
Speech of the Finance Minister for 1991-92 
was prepared? As far as I know, nothing has 
been done in this regard. 

I was looking in this Budget for a 
significant cut in revenue expenditure. 
I fully understand the imperatives, and 
1 fully understand the constraints the Fin 
ance Minister faces, because a large part 
of this is in interest payments. It is on 
account of subsidy and so on, which he 
has referred to in detail. But We have to 
agree that this is the area where the rates 
of return are the lowest and after non 
existent often. In contrast what 
has happened is that the off 
sets have been on the capital side, 
not on the revenue side. We have 
brought down the deficit on a cosmetic 
basis and in a way that will hurt in the 
future. Ways must be found to deal with 
(his problem. I would like to ask the 
question, though I am no expert either in 
finance or in economic matters, whether 
we   cannot   lower   the   interest   rates. 

I was looking for increased allocations for 
human resource development. The Finance 
Minister has said that we must give up 
looking all the time at increased allocations as 
a measure of our priority for a particular 
sector. I agree with him. because money can 
be allocated, but that money can be misspent. 
At the same time I am also looking for policy 
decisions relating to greater efficiency in 
these sectors. T was looking for measures 
which will   ensure  that our     infrastructure 
will 

improve in the sectors of energy, trans-
portation and communications, and without 
these it just could not be possible for any of 
the industrial policy aspects which he has 
talked about to be effective. For example, 
take the area of software, we cannot deal with 
softwares export unless we have a really 
effective and accessible telecommunication 
system to the international scene. I would also 
like to ask whether in these sectors of the 
infrastructure, in human resource 
development and the like, can the private 
sector, on a sufficiently large scale, meet our 
needs? What about electricity, water supply, 
railways, coal? Is the needed growth of these 
sectors adequately reflected either in the 
Budget or the Plan? I certainly do  not   find 
this. 

The way our economic policy is now 
framed, with firms having to meet their 
foreign exchange needs, to certainly they will 
provide foreign exchange for equity purposes 
and use it for capital investments. But since, 
they have to bring in foreign exchange in 
order to meet their requirements for 
continuing imports, they will avoid areas with 
significant import content. They will direct a 
lot of investments into areas which releate to 
our natural resources and there export, into 
the mining sectors, and so on, where they do 
not require continuing imports, and therefore 
continuing foreign exchange funds. Or they 
will enter where they can make significant 
use of our large domestic market, may be in 
terms of consumer goods  with  low  import  
content. 

I. do not yet see a suitable environment for 
any major expansion of our exports to take 
place currently. There are many reasons for 
this: the CCS scheme has been dropped, 
indigenous input costs are high, the 
devaluation of the rupee, and the continued 
devaluation now taking place, plus the 
inflation that exists, the high rates of interest 
the recession that is there in the industrial 
world, the new economic blocs, the great 
interest in the Soviet Union as if used to be 
now of various republics and the East 
European countries—all these will result in an 
international environment in which I do not 
see 



511     The Budget (General) 1992-    [RAJYA SABHA]      93—Discussion concluded      512 

[Prof   M.    G.    K.    Menon] 

that exports can go up the way we are hoping. 
And, therefore, I think we must be extremely 
careful in depending largely on an export-
oriented strategy at the present moment. Nor 
do I believe, and I have made this statement 
earlier, that frontline technologies will come 
in through the multi-national companies. They 
may certainly bring in certain technologies 
useful to the country in terms of production, 
particularly technologies for ordinary 
consumer and large volume goods and the 
like, but front-line technologies are extremely 
unlikely to come in through this route. 

At the present moment, there is no real Exit 
policy, an Exit policy with a human face. 
There is need for ensuring that those who 
have to go out find alternative suitable 
employment opportunities, and for this there 
has to be re-training and reselling On an 
appropriate basis. An Exit policy is very 
difficult under conidtions of stagnation and 
low economic growth. There have been no 
evaluation of the social costs of the structural 
adjustments. 

I have seen statements made    by    officials 
from Government in the newspapers that we 
will have to wait f°r results for several   years;   
and   this   is  the     moment when one has to 
tighten one's belt.    Can the country accept this 
would this not be a  cruel  joke  On  the  poor,   
because  they are the ones who have to really 
bear the cost  of  this,   as  I  mentioned earlier  
and who cannot  tighten    the      belt     further 
I would certainly say that the changes that are 
taking place in the global economy do call  for 
changes of the type  which    the Finance 
Minister has been trying to    introduce.     But 
T am questioning the form and the pace.   I am  
questioning the lack of  resource-allocations     
for  the    sectors which I have mentioned which 
are indeed key to a meaningful  sustainable  
solution of the problems that we are facing. 

Mr. Vice-Chairman, Sir, since T have taken 
already a significant amount of time more 
than my allotted time, I would like to stop at 
this stage, though there are many matters  of 
detail,  some  concerning 

the points which many of my colleagues have 
mentioned on the question of withdrawal 80L, 
80CCA and 80CCB provisions and others 
which I would like to have taken up. I would 
like to thank you for the time given, and \ 
hope the Finance Minister will' take note of 
these points because I am offering them in a 
spirit of truly  constructive  criticism. 

Thank you very much. 

THE VICE-CHAIRMAN (DR. NAGEl^ 
SAIKIA):  Shri Shanti Tyagi. 
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SHRI PRAKASH YASHWANT 
AiMBEDKAR (Nominated): Mr. Vice-
Chairman Sir, I havc listened to the speech 
delivered by the Finance Minister and then by  
the Congress(T)   spokesman. 

THE VICE CHAIRMAN (DR. NAGEN 
SAIKIA); Mr Ambedkar, I can give you only   
ten  minutes. 

SHRI PRAKASH YASHWANT 
AMBEDKAR:   I   will   take   ten   minutes. 

The other day I was trying to provoke 
the Congress(I) spokesman. Reason for 
provoking him was that we were making 
drastic changes in the economic system. 
Tha question is, while making these chang 
es, whether they have taken into account, 
what are going to be the consequences. 
All those who have spoken from the rul 
ing Party side have just praised the Bud 
get, without going into the question 
as to what are going to be 
the  consequences. Well, 1 did       pro- 
voke Mr. Thakur for his reaction to the gold 
import policy and to the gold bond, what are 
going to be the consequences. In fact, without 
answering to it, he elevated me to the rank of 
a smuggler, but I won't go into that because 
that is a petty act of thinking. These are the 
two factors which I think are most important 
as far as the budget is concerned, the dual 
exchange policy and allowing the NRTs to 
bring in gold and the gold bond. From the 
very beginning the Finance Minister has made 
up his mind as far as dual policy of foreign 
exchange is concerned. When he has made up 
his mind for the dual' exchange policy, I 
would like to know, what were the for 
devaluation of a rupee in the month of July. 
Simultaneously, we have done two things. We 
devalued rupee m July. By Budget indirectly 
the rupee has been devalued. Again when the 
60 per cent of the foreign exchange comes 
into the market, there is compilation towards 
the flow of 60 per cent, both by the 
consumers and by 1he Government, the 60 
per cent of the foreign exchange which will 
come into market will become more dear, and 
the deffe'rence between the official rate, de-
clared by the Reserve Bank and the ruling 
market rate, in my opinion, will be more than 
Rs. 10 to 12. In that case if the difference 
goes to more than Rs. 10 to 12, the Finance 
Minister will have no option but to devalue 
the rupee and, thereby, indirectly through the 
dual foreign exchange we will be devaluing 
the rupee for the third time. 

The Government has said that it is going to 
import certain items and from the 40 per cent 
they are going to make the payment towards 
import. May I know whether he has made 
calculations as to what  is going to be 40 per 
cent? From 
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the past figures that I have the shortfall is 
going to be of 30 per cent, and if that is so, 
from where are they going to raise resources, 
to pay for what you are going to import? 
There are two options. One, buying the 
foreign exchange will be floated in the market 
and; the second is, again go back to the 
international financial agencies. Both ways, 
ultimately, will lead to inflation. So, I do not 
know whether, while presenting the budget 
the Finance Ministry has taken into 
consideration the consequences and effects of 
this. 

The other aspect is, we have laid down new 
import and export policy. I won't see the 
budget in its entity, but in relation to import 
and export policy also. We have given 
permission for 60 per cent to be converted into 
market rate. After taking into account the cost 
of consumer goods in India and some of the 
consumer goods that are available in the free 
port, added to that the import duties, even then 
it is more lucrative to bring consumer goods or 
consumer spare parts, assemble them, and sell 
them, rather than 5.00 p.mi bring in gold. If 
this is going to the situation and if the margin 
of profit by bringing in consumer goods or 
consumer spare parts is going to be more than 
by bringing in gold, then I have my own 
atpprehen-tion that people will start bringing in 
consumer goods rather than the gold which we 
are thinking of. One consequence will be that 
the consumer industry will be affected. The 
second effect 'would be that whatever revenue 
receipts that we are trying to create will also be 
reduced and thereby the budgetary deficit that 
we are showing will  also increase. 

Pakistan has already done what we are 
trying to do. Even they have flowed the 
Import of gold into their country. They started 
with 15 per cent, but what has been the result? 
The revenue did not increase, the import duty 
revenue did not increase and, after two years, 
they reduce-1 their import duty from 15 per 
cent to three Percent. But even then the cold 
that was legally imported remained at the 
same quantum, whereas the gold that was 
smuggled through unofficial  channels 

increased by about ten times. In India also it 
is going to be the same. I will just refer to one 
news item and this is a statement given by the 
Marine and Preventive Wing of the Customs. 
The report salys: 

"The other aspect that needs to be looked 
at is the one faced by the enforcement 
agencies. In. the last two days the 
officers of the Marine and Preventive 
wing of. Customs have been outwitted 
by holders of gold bars. The holder 
simply produces a certificate of 
clearance for the bars if he is caught 
with and the Customs official's have no 
way of checking if the bars confiscated 
are the same as those mentioned in the 
certificate. In other words the gold 
import scheme certificate is in fact 
making the disposal of illegally im-
ported gold easier for the smugglers." 

If this is going to be the situation and if the 
gold certificates are going to be used in this 
manner, even without paying import duties 
you can bring in gold, and whatever schemes 
that have been formulated by the Finance 
Ministry will definitely go wayward and 
whatever income that is also sought to be 
brought about by this scheme cannot be had 
by the Government. 

I will now come to the next part of it which 
deals with the question whether by allowing 
gold, or placing the dollar before the masses it 
would be profitable these are the two choice, 
we have given to the masses. I don't know 
whether this is the right time for this or not; it 
is for the Finance Minister to say whether this 
is the right time or not. We have put two 
options before the people. They are, either 
they hoard in gold or in dollars. Today if we 
see the international scenario as to which is 
stable, gold or dollar, we find that today dollar 
is more stable. The gold prices are fluctuating 
upwards and downwards. And if the gold 
prices are fluctuating upwards and 
downwards, people are going to invest more in 
dollars rather than in gold, and if there is going 
to be dollar hoarding in this country, then 
again we will have a situation where, whatever 
we sought to import throuehr this 
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market exchange, we will find that we won't 
have any dollars left or any foreign exchange 
left for us. This is one aspect which, I think, we 
have to look into. There is another item which 
I will just mention. Taka a look at the market 
reality. In London the price of the yellow metal 
is Rs. 3,350 per 10 grammes. In Bombay, 
converting from dollars at Rs. 30, it is Rs. 
4,191. In other words, there is a difference of 
Rs. 861. Having got gold, as importer has to 
pay Rs. 450 per ten JI amines as duty. * So, the 
effective profit of a legal importer falls to Rs. 
411 per ten grammes. Now, compare this with 
the operation of the syndicate. After buying 
gold at Rs. 3,330 per ten grammes, if he buys 
dollars via a havala transaction at Rs. 31 per 
dollar, the smuggler disposes of gold at Rs. 
4191 per ten grammes by making a straight 
kill' of Rs. 750. If this is the situation which wo 
are going to face if you think that the NRIs 
aregoing to bring in more gold even if the 
profit is going to be reduced, then there is 
another tax which we have to take into 
consideration. It is the State tax of 1 per cent 
that he has to pay. The capital gains tax he will 
have to pay. Taking these two into account, Rs. 
250 is the profit that is left. If that 1B going to 
be the situation, I am of the opinion that the 
NRIs, instead of bringing in gol'd, under the 
new import and export policy, will bring in 
more consumer goods because bringing in 
more consumer goods means that the consumer 
goods are going to give him a larger amount of 
profit than what gold is going to give him. 

We have opened two ends up. By opening 
these two ends up. we have created a mess 
for the consumer industry. (Interruptions} 

SHRI MANMOHAN SINGH: Could I just 
intervene? 

SHRI PRAKASH YASHWANT AM-
BiEDKAR: Yes, yes, I leave it to you. 

SHRI MANMOHAN SINGH: Mr. Vice-
Chairman, if the right honourable Member 
had read my Budget speech carefiuty I have 
clearly stated that the consumer-goods regime 
is not being libe- 

ralised. Those goods would remain to be 
licensed, and there is no danger from that 
SHRI PRAKASH YASHWANT AM-
BEDKAR: Yes, if I may add a further one 
line below that you have referred in your 
speech you have allowed consumer spare 
parts to be brought into this country. So, it 
does not make any difference, whether you 
ban the finished consumer goods or not. In 
fact, these spare parts can come in, and they 
can be assembled over here. It is only a 
question of the terminology that is being used. 
If that is going to be the situation, if spare 
parts come in, they can he assembled over 
here. And if they can be assembled over here, 
they can destroy the consumer-goodi industry. 
That is my point which. I am making over 
here. 

Vice-Chiarman, Sir, I come to the latt 
aspect   over   hero. 

We talk of economic sovereignty. What is 
after all economic sovereignty? Economic 
sovereignty Is the board of director* of the 
Industry. In the Companies Act of 1956 we. 
do not have any restriction on who can be a 
board member. Any person who has 
registered himself through shares  is entitled 
to this. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): I request you to conclude now. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: I am concluding. 

He can be a member of the board. 

The Finance Minister was well enough to 
say that he has levers to control. But what are 
those levers? Out of aH the levers, one lever is 
most important, and that lever is that of the 
shares that arer being held by financial 
institutions. But what are we doing about the 
shares held by the financial institutions? We 
know the case of Swraj Paul' In the Escorts 
case in which he really shook Indian capitalists 
and the Indian market. He Just bought nearly 3 
per cent shares In tha open market, and he was 
in a position to take over the company. Are we 
going to do something to see that the share* 
which have the voting power, can bs changed, 
will be restricted? Or by allow-ing 100 per cest 
equity, first they come 
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in the form of loan, second in the form of 
technology transfer and then they come and 
say that you cannot manage the technology, 
you cannot manage the finance and, therefore, 
we will have to step into management. And 
once that takes place, the control over the 
board of management passes off from one 
director to another and then into the hands of 
the foreigners who invest. And if that takes 
place and with the off-loading of the financial 
institutions shares, we will have no levers to 
control the economy, we will have no levers 
to stop them from entering the country and 
thereby jeopardising the economic 
sovereignty of the country. I was looking for 
the consequences of the in the speech of the 
hon Finance Minister, because when you lay 
new policies and new directions .. 

THE VICE-CHAIRMAN (DR. NAG EN 
SAIKIA): Mr. Ambedkar, if you don't 
conclude, I will call the next speaker. I have 
given you much more time than you should 
have. 

SHRI PRAKASH YASHWANT AM-
BEDKAR) : I am concluding. As a matter of 
fact, Mr. Vice-Chairman, I have been 
speaking on those points which have not been 
touched either in the House or in the Press. 
But I have time limit with me and I am 
concluding. 

The point that I was stressing is that the 
East India Company came into India in the 
same way. They came here in the form of 
trading. They then gave the loans to the rulers. 
And when they, said you cannot rule, we win 
help you to rule. Then they ruled the country. 
It is the same way that is bein? followed now. 
I have raised this issue with the hope that the 
Finance Minister will look into it. In his 
speech he has not spoken on the 
consequences. I do hope when he replies, he 
will touch upon the consequences as to what 
he see, because there is going to be a labour 
displacement and the other changes. This 
Budget is in fact, a status quo Budget. And 
having a status quo Budget, which has 
retrenchment as one consequences, what is 
going to be the consequence of the other? Are 
we heading 

for a civil  war? That is  the  question     I hope   
the.   hon.   Minister   will   reply. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): That will be better because we 
have  very  little time. 

 

No capital gains tax should be charged from 
the sick industries provided these funds are 
used for the purposes of rehabilitating the sick 
units. The set-off of past losses, suffered - by 
the sick units, should also be allowed and 
every effort should be male to rehabilitate the 
unit on   its   own. 

 

  

No questions will  be asked. 
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SHRI       SUBRAMANIAN      SWAMY: 
No,   party   expenses   are   not   included  in 
that.  You  may   be  telling",  but We don't 
tell*    . 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): It is his opinion. He is making has 
own opinion. 

SHRI SUBRAMANIAN SWAMY: Sir, he 
said, all Members of Parliament are gving 
false accounts. That is not true. Party 
accounts are not to be included in 

'Expunged as  ordered by the Chair.  
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the expenses.   They ar,; exempted and we give   
accurate   figures. 

SHRIMATI MIRA DAS (Orissa): Sir, I 
associate myself with Mr. Subramanian 
Swamy. 

THE VICE-CHAIRMAN (DR. NAG EN 
SAIKIA):  O.K.   Please  sit   down. 

 

SHRI SUBRAMANIAN SWAMY: Sir, 
th's can't be dismissed that way when the 
whole Parliament, all Members of 
Parliament, as a community, are sullied. 
Here,  you can't say that is his opinion. 

SHRI HARVEN.DRA SINGH HANS-
PAL:   O.K.   It is  my  opinion. 

SHRI SUBRAMANIAN SWAMY: No, it 
can't be an opinion You may say you are 
doing it, but don't say every MP is  doing  it. 

 

THE VICE-CHAIRMAN (DR. NAG EN 
SAIKIA):   Please  don't interrupt. 

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): I request the Speakers to be very 
brief because we have very itltle time left. 
The M'nister has to reply not later than 6.30 
P.M. Before that, six Members have to speak. 
Mr. Ashis Sen. Please try to conclude within 
ten minutes. 

SHRI ASHIS SEN (West Bengal): Sir, 
how is it that 36 miniutes are reduced  to 10 
minutes? 

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): At 6.30 P.M. the Finance VI nister   
will   reply.  

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Yes, it is already 5.30 P.M. If the 
Members do not abide by the time, 

 

SHRI       SUBRAMANIAN      SWAMY: 
That  is  a   different  matter. 

 

*Expunged as ordered by the Chair. 
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•What can I do? Everbody is to abide by the 
time, but nobody is  abiding. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: You can postpone the discussion 
on Budget, Sir. 

SHRI ASHIS SEN: Mr. Vice-Chairman, 
Sir, it will not be fair to cut the time of one 
party when so many Members spoke and 
went on extending the time. Jt must not be at 
the cost of a party which has. got a limited 
time. 

THE VICE-CHAIRMAN (DR. NAG EN 
SAIKIA): No. Members from Congress party 
will' also not get time. 

SHRI ASHIS SEN: But on© point is that 
thirty-six minutes cannot be cut down to ten 
minutes. It is injustice. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Speaker from every party will 
get less time now. At least one Member 
from each party has already spoken. They 
have taken.their own time. Now, the 
second round is going on. If the spea 
kers get less time, now--------  

SHRI ASHIS SEN: True, I will' try. But 
don't curtail it from thirty-six minutes to nine 
or ten minutes. That is not proper or fair as far 
as our party is concerned. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): May I know the reaction of the 
Finance Mnister? 

SHRI MANMOHAN SINGH: I would 

likei to finish' it today. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I have a submission. A member of 
Parliament, Ms. Chandrika Kenia, has got 
married and. a reception is also there. It is a 
social function. {Interruptions).. . 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): That is an individual matter. We 
should not get into individual matters. Please 
sit down. Mr. Ashis Sen, you please cany on. 

SHRI ASHIS SEN: Them I hava got to do 

it at a high speed. 

AN HON. MEMBER: When is he going to 

reply? 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) At 2.30 P.M. I , think. by; 6.30 P.M. 
he will be able to reply. 

SHRI ASHIS SEN: He will also adjust, I 
hope. Mr. Vice-Chairman, Sir, as I com.' 
mented, I will try to keep my time lesser that 
what is my schedule. But then if it is a little 
bit here and there, bear with ma 

THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): I think there will be no interruption. 

SHRI ASHIS SEN: No interruption! Very 
good. Interruptions should not be allowed. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA); No interruptions will be allowed. 

SHRI ASHIS SEN: Sir, before I start, that 
occurs to me is this: It it the same Congress 
which fought for political and economic 
emancipation of the country from foreign 
domination or foreign control? Is it the same 
Congress Government which in the mid-fifties 
enunciated a policy of self-reliance and self-
sufficiency? I have got high regard for Dr. 
Manmohan Singh, the economist. But it 
appears that after his induction into the 
politics of today's Congress and Government 
of that Congress party, there has been some 
material change, in him and I am disappointed 
at the way the Budget has been • placed. The 
Budget before us now presents a picture of 
pushing the country into a state of 
recolonisation by the external forces but 
without occupation as it happened to be to the 
followers of East India Company. Otherwise, 
how do we explain the conditionalities 
imposed by the World Bank arid the IMF for 
certain loans, euphemistically termed as 
'assistance' which the Government wants to 
make believe that it is for tiding over )the 
sliding down of our foreign exchange 
jreserves due to adverse balance of payments. 
It is also stated that it is for keeping our 
dignity by meeting foreign commitments.  It is 
not     a question of 
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whether foreign loans have been taken or not. 
If it is essentially needed this may be resorted 
to, but not by accepting certain conditions 
that smacks of bartering away our honour and 
gradual inroads into our sovereignty. I am 
speaking for the common people I am not so 
much worried about the terminology whether 
there is a Budget deficiency or whether there 
is a fiscal deficiency or whether there is a 
revenue deficiency. I am speaking on behalf 
of the average citizens of this country. 

We look forward for a Budget that is 
drawn to take care of the interests of the 
entire people, not a section of the people. 
Successive Budgets have failed to come 
anywhere to this expectation. This Budget 
has moved far away. 

The preamble to our Constitution lays down 
that ours is a democratic, secular, sovereign 
and soclialist country. The fact is ours is not a 
socialist society. Had it been so the budget 
provisions would have been of a different 
character. This Budget is for the rich, urban 
and rural. It is prepared to benefit the affluent 
more and more. Who have welcomed this 
Budget proposals? The owners of capital, the 
resourceful, the speculators, the large 
farmer's, the landed aristocracy. Also happy 
are the promoters and dealers in black money 
and those who conduct business udder the 
cover of darkness. They are happy for the 
concessions given. Wealth tax relief s given 
by exempting investment in shares; corporate 
tax has been lowered, personal tax has also 
been lowered for income over one lakh. The 
exemption for salary earners has been raised 
from Rs. 22000 to Rs. 28000. Certain other 
investment are also exempted from tax. This 
is only to hoodwink. I have before me a 
calculation of a salaried employee. His total 
taxable income happens to be Rs. 3500O. 
Earlier under Sectibp 80 L. Rs 13000 were de-
ducted. So the balance was Rs. 2200O. There 
is no tax on it But after March, 1993 what will 
be the position? The same person with the 
same income of Rs. 35000 will no doubt have 
an exemption of Rs. 28000. But he will have a 
taxable income of Rs. 7000. Tax at the 

rate of 20 per cent will be Rs. 1400. Now he 

will not have any exemption like he was 

having under Section 80 !• earlier. 

I have another example of a person having 
an income of Rs. 2 lakhs. What happens to 
him? The tax amount is Rs. 86912 this year. 
Next year for the same income of Rs. 2 lakhs 
the tax will be Rs. 66528. The net reduction: 
in tax is Rs. 20384. So there is no use in 
sayin* that you have increased the exemption 
limit. This Will show under common 
dispensation how the people having lower 
salary and higher salary are taxed. This is the 
exact position. So the claim that greater relief 
has been given to salary earners is not real. 

The shopkeepers and the1 retail traders 
having Rs. 5 lakh turnover have been called 
upon to pay Rs. 1400 per year, is there any 
mechanism to collect it? It is optional. If 
anybody wants, he can givo. If he does not, 
there is no machinery to* enforce it. Why do 
you talk about extending the income tax net 
so that they also may be brought in? 

Mutual funds are allowed in private sector 
also and exempted from tax. What does it 
mean? Diversion of funds. It will not come 
under tax. I am aware of a case in the Canara 
Bank. A person was given an overdraft. He 
did not draw it. Certain officers of the Canara 
Bank persuaded that gentleman to invest in 
the Canbank Mutual Fund. So excess money 
wag invested there. He earned profit out of 
that, much more than the1 interest he would 
have paid on the overdraft. And the 
commission in between was a matter which 
everybody knows. This is hot an uncommon 
feature. 

At the same time, so far as medicines are 
concerned, which every common man in our 
country requires, there is 40 per cent tax. 
There has been no relaxation! on that. Imports 
have been liberalised, practically unfettered. 
But where is the guarantee of more exports 
and advantageous BOP position? An 
industrialist says, "Budget has little promise 
of employment generation, or otherwise in-
creasing purchasing power. Unless exports go   
up  significantly  and  enough  foreign 
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exchange is earned to spare, further loan is   an   
obligatory   necessity."   This   is   the position   
which   some   industrialist   speaks about the 
benefit and what will come to the common 
man. Incidentally, I find in today's   papers   
that   some   tax   relaxation has been 
announced. Here I am referring to textile 
processing industry. The processing   is   
essentially   for      finished   textiles. Now  they  
have  represented to     the  Finance  Minister   
to  shift  excise   duty  from fibre  stage   to   
the   yarn  stage.   According to   them   the   
collection   would   be   much more   easy  and  
there  would  be  no  dodging   and   it   would   
also   lead   to   about Rs.   1000   crores   of   
additional      revenue. But   that   does   not   
seem   to   have   been heeded  and  instead  the  
Finance  Minister yesterday  proposed  in  the  
Lok   Sabha   a reduction   in   the   import      
duty   on   rags from  abroad?    For what 
purpose?    Why do   we   'require   these  rags?   
Is   it   to   get ourselves use to discarded 
apparels    from abroad?      Discarded      
apparels   by     the foreigners will be brought 
in and that will be  used  by  our people.  Just  
on  the  eve1 of  Budget   discussion,   there  
have  been   a lot of news  items  that so much 
income tax  recovery  has  been  made;  
undisclosed assets have  been recovered  and 
taxes up to   Rs.   5,   10   and;   even   20  
crores   have been  collected.   But  what  about  
the   outstanding   tax   dues   from  big  
industrialists which   run   to   more   than   
1400   to   1500 crcres of rupees? What attempt  
has been made   to   recover   these   dues?   
This   has been published by the Government 
machinery itself.  The  big industrialists.  I need 
not  name  them,   everybody  knows,   some of  
them   have  to  pay   900  crores,   some have 
to pay 700  crores. What  attempt is being made  
to recover these amounts?  If this   amount  is   
recovered,   to   that   extent it will not be 
necessary to tax the common people.   I  know 
about  sincere  income-tax officers who have 
tried to unearlh hidden income.   But  they  
have   been   threatened by muscle men and by 
powers otherwise. But no protection has been 
given by the higher-ups in the Income Tax 
Department. Why   not   give  them   some   
protection   so that   they   can   do   their   work   
sincerely? Now   coming  to  the  open-door  
policy  of the Government, whit  is  going to be 
the 

impact of the open-door policy of the 
Government so far as indigenous industries   
are   concerned?... 

[THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN) in the Chair] 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): I would request 
the Members to cooperate with us. I just want 
to inform you that there is an Iftar at 6.30, so 
please try and be> brief. 

SHRI ASHIS SEN: The indigenous in-' 
dustries Will become sick because of the open-
door policy. They will have to face tough 
competion from the multinationals. Coming to 
the food production part, rice has gone up from 
53 million tonnes to 74 million tonnes, wheat 
from 36 million tonnes to 54 million tonnes, 
and so is (he case with pulses. Totally, 127 
million tonnes of foodg ains have increased to 
176 million tonnes. So is the case with 
sugarcane. It is being said that considerable 
improvement has been made in agri-lcutural 
production. There is the support price, irrigation 
has improved, there is fertilze"; all these have 
boosteid agricultural production. But then who 
has benefited? It is the large land-owners who 
have actually gained. The rural rich have 
amassed unprecedented fortune and they go 
scot-free. They are not touched. Bring them 
under the tax net. By that, you can add several 
thousands of crores of rupees to the exchequer. 
Tax the agricultural income. I would request the 
Finance Minister to resort to levying substantial 
tax on higher ranges of agricultural income. 
The Economic survey says that the economy of 
the country has achieved remarkable success in 
meeting food needs and more can be done by 
proper use and control of land and water. I 
would urge the Minister to allocate funds for 
the Brahmaputra and Teesta barrages. This 
would help the agriculturists in those a'eas. And 
again here comes the most important issue of 
radical land reforms. We have the Left 
Government in West Bengal. We have got the 
experience of what tremendous impact it had on 
the production, and collection of revenues. Here 
comes the picture of Arthur Dunkel. 
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I don't want to go into it; perhaps you will be 
ringing the bell. I just want to know how much 
is it going to affect our indigenous agricultural 
produce? How much are we going to mortgage 
ourselves? How much our manufacturers who 
produce goods are going to be affected? How 
much is it going to affect our pharmaceutical 
industries? Are we not going to be adversely 
affected by this article 301 and the Dunkel 
proposal? I am only making a reference to 
them. I am not going deep into it for time 
constraint imposed. The Finance Minister said 
in his speech, "We shall pay any price, bear 
any burden, make any sacrifice to realise those 
dreams, the dreams of founding fathers of our 
republic." But what is the effect of this 
Budget? The result is heavy prices, burdens 
and sacrifices. Trie question is, who will pay 
this heavy price, who will bear the burden and 
who will make the sacrifice? The big 
industrial groups are not going to make 
sacrifices. They are the largest earners. 
Corporate tax has remained unchanged. The 
personal   tax  has  been  reduced  substantially 

for the higher income groups. So the burden 
will be on the common man. The burden will 
be on the salary-earners and the prices will be 
paid by the workers through loss of their jobs, 
retrenchment and the golden handshake and 
the exit policy. These are the things which are 
in  store  for the  common  man.  They are 

the people called upon to sacrifice. But why? 
TO serve whose interests, which part of the 
society and at whose instance? These are the 
important things. In banks like   Canara   
Bank,   the   UCO   bank   etc., 

there are 5,000 to 6,000 daily workers who 
get a daily wage of Rs. 10.40. The wo-kers. 
who are the main assets, are disenchanted 
about the credibility of the Government's 
pronouncement of syrnp-i pathy. this has 
become ill sory There have been frequent 
strikes, one recently on 29th November. The 
National Renewal Fund does not give them 
any solace. The money is being borrowed just 
to throw them out of employment. This is 
something which we cannot allow ourselves 
to associate with. The Finance Minister said 
yesterday that he could not tackle the 
problems   of   poverty,   backwardness   nnd 

regional imbalances because of distortions 
in the economy. He expressed confidence 
that in 1993-94, he would come back 
with more funds for health, education, 
poverty alleviation programmes and re 
moval of imbalances. But what is going 
to happen during this intervening period? 
Who is going to benefit out of it? I don't 
think that there is any mention about how 
it is going to be achieved. More notes 
could be printed. But that will lead to 
inflation. He said that he would continue 
to receive external assistance. But this 
should not be at the cost of the nation's 
self-respect. What do the World Bank's 
and the IMF's conditions show? The 
public sector undertakings have become 
the target. Nearly 244 central public 
sector       undertakings with about 
Rs. 1.00,000 crore of investment made a  
profit of Rs. 3782 crores. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please con-
clude.    Please co-operate. 

SHRI ASHIS SEN: I am co-operating. I 

have even spoken for ten minutes. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Wou have 
completed 12 minutes. I just wanted to 
request you... 

SHRT ASHIS SEN: I don't want to prevent 
others from speaking. Also, I don't want to 
stand in the way of the Finance Minister 
giving his reply. But I have to make  certain  
points. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): I just want to 
make a request. Please consider this. The 
House has to break for Iftar at 6.30 p.m.     So   
please   co-operate. 

SHRI ASHIS SEN: Nearly 244 central 
public sector undertakings make a profit Of 
about Rs. 3782 crores. Now the oil group 
alone has made a profit to the extent of Rs. 
1651 crores. The non-oil group has made Rs. 
882 crores of profit. Out of 244 public sector 
undertakings, 131 of them earned an overall 
profit and 98 of them were making losses. 
ATe we going by individual units or by the 
total investments   and  total  returns?    There 
is 
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a public sector unit  the National  Instruments 
at Calcutta.    Certain public undertakings like 
the BHEL, Chittaranjan Locomotive Works, 
Hindustan Ophthalmics etc. They are not being 
placed with orders for production.       There is 
no  proper scope given to them to fulfil their    
production demands.    Orders are not being 
given. It is   started  that  5  per  cent  
improvement in the cost of production in 
public sector undertakings would result in an 
additional 5,000 crore of rupees without 
further investment.    Why should not  the  
Govern ment try for that?    That is one of the 
main points. I was trying to make,  (time-bell   
rings).   I  am   skipping   the pages.  I am not 
referring to all the points.    The Government  
cannot   do  it  in   the   same manner as they 
do in the private sector. Government is not a 
profit-making establishment.    It has a wider 
social responsibility   (time-bell   rings')   I  
only  wish   to joint  out certain things about 
the Nara-simham  Committee Report.    The     
Nara-simham     Committee    Report    has    
been exactly on the same lines  as have been 
given  by the World Bank and the International  
Monetary Fund.    To   save time I am not 
reading out what all I wished to state here.    
But one main point which they made I wish to 
highlight hare. They said, "Loans to the 
priority sector, to the weaker sections of 
society will be brought down from 40 per cent 
10 per cent."   At the same time they said, 
"SLR has got to be reduced."    All  at the 
dictates of the IMF.   Is this conducive to our 
own economy?    That is the  important point 
which should be  considered.    Who     
contributes to the deposits of these banks?    
The corporate sector provides only 6 per cent 
of the   total   deposits.        Others   pay   about 
58.1  per cent.    Should you not take care Of  
these deposits?    For whom, is  it that you  
have  proposed  this  change?    There is 
erosion of mutual funds,'there is erosion of 
funds from the banks,  and the funds are  
diverted  to  the  speculative  markets. And for 
whose benefit will the speculative market 
funds be utilised?   Do they come fo the 
exchequer?    Who is going to benefit by this?  
(.time-bell rings) I, therefore, request the 
Finance Minister to see that these  things  are 
not done in that way. 

Is there no scope for retrieval? Yes, there is. I 
am not going to say that it is better to starve 
than beg. But the way borrowings are made 
and the terms foe those borrowings are 
committed, it is worse than begging. This is 
the consequence of the conditioning of our 
mind to borrowings over a period of seven to 
eight years. And what for is borrowing done 
today? Today we need borrowing to repay the 
interest accrued on the earlier borrowings! 
That position has got to be changed... 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please con-
clude. 

SHRI ASHIS SEN: Ouf exports are not 
picking up. Our imports are going up. Our 
expectations are not going to be fulfilled. 
Your whole outlook betrays addiction to loan 
and its justification. We are reminded of Chile 
and Mexico. I need not go into those details. 
On the foreign borrowings already made the 
amount of interest alone comes to Rs. 32,000 
crores for 1992-93. Payment of interest 
charges itself is the largest single item so far 
as foreign borrowings are concerned.    Is 
there no alternative? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): You will have 
to conclude now. 

SHRI ASHIS SEN: I have a big list of 
alternatives but I am not going to read them 
out since you are not permitting me... 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please conclude 
now. 

SHRI ASHIS SEN: In deference to the 
wishes of the Chairperson I am concluding 
and while concluding I want to say that I have 

not been allowed to have full say, that my time 
has been curtailed, my party's time has been 
curtailed, drastically without giving any scope 
to us, but 
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giving a wider scope to the ruling party. 1 
thank you anyway for giving me an 
opportunity. I would request the Finance 
Minister to consider what the common man 
thinks about this Budget. I would request the 
Finance Minister to revise the Budget 
Estimates. He should turn his main attention 
from those abroad to the people of our own 
country; he should listen to what is being said 
not by the people abroad but by the common 
man of his own country, with these words I 
again request the Finance Minister to have a 
fresh look at the Budget he has proposed. 
Thank you. 

[The Deputy Chairman in the Chair] 

THE   DEPUTY     CHAIRMAN:    Now 
Shri  Arangil Sveedharan. 

 

Congress  speakers   have been withdrawn. 

SHRI ARANGIL SREEDHARAN (Ke-
rala): Madam Deputy Chairperson, I rise to 
oppose this year's Budget. Budget plays a 
cardinal role in the economic development of 
a country. Budget is not merely a statement of 
expenditure and income. Budget is an 
instrument to achieve certain social 
objectives. When I look at this Budget, I find 
that it has no social objective. What is the 
social objective of this party which is in 
power and which has produced this Budget? 
Has this Bud-pet taken any steps to diminish 
the widening gulf between the haves and the 
have-nots? What is the model that we want to 
have through this Budget? Mr. Swami-nathan 
was talking about the model and he said that 
,the Nehruvian model has been discarded. I 
never understood what thc Nehruvian modal 
was. The Con-gress(I) Party talks of socialism 
and it has been taking of socialism for a long 

J26  RS—18, 

time. At Avadi, they talked of a socialistic 
pattern of society and at Bhubaneshwar, they 
talked of democratic socoialism. But the 
Nehruvian model had nothing to do with 
socialism. What this country wanted during 
the freedom struggle was the Gandhian 
model. I am not talking of the Gandhi family, 
but I am talking of Mahatma Gandhi! Mr. 
Morarka in his brilliant speech, said that it 
should be the Indian model and Mr. 
Swaminathan asked what the Indian model 
was. Abont the Indian model, the Father of 
the Nation has said: 

"Primacy for agriculture, job-oriented 
industrialisation, upgrading of the small 
and the tiny sector of industries, devolution 
of economic resources, decentralisation of 
political power, and not encouraging high-
cost economy." 

If these policies had been followed during the 
last thirty or forty years, this country would 
have been different, the fate of this country 
would have been different and the future of 
this country would have been different. 

It was statrted here that socialism has 
failed. As one who is wedded to that 
philosophy for the last forty years, I do not 
think that socialism has failed. They point 
their fingers at the Soviet Union and say that 
the Soviet economy has collapsed, that the 
State has disintegrated. As far as I can see, the 
developments in the Sovient Union, the 
economic difficulties, all these have been 
created by the cold war. The Soviet Union has 
also taken the responsibility for the defence of 
a number of other countries. Not only has 
socialism failed in that country, but also it 
will not fail anywhere. But this Budget is an  
attack on that philosophy. 

How do we build up this country? What is 
the primacy or place you have given to 
agriculture? What are the problems of the 
agricultural sector" in this countsy? Our 
agriculturists are completely at the mercy of 
nature. If one or two monsoons fail, then, the 
Finance Minister of India would be in 
doldrums. When the  Janata Government was 
in power in 
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1977, we took some bold steps to revive 
agriculture. There was a scheme to connect 
all the rivers in the country and there was a 
"Garland Canal" Scheme for the supply of 
water to certain areas. If there is failure of 
rains in one year in one area, there is plenty of 
rain in other areas. So, it was thought that this 
water could be diverted to the areas where 
water was needed. 

Agricultural production in this country has 
not been modernized. This has to be 
modernized. And, what does this Government 
do? In this Budget, there is nothing to help 
agriculture and agricultural production. The 
whole thing talks of balance of payments and 
the whole thing talks of deficits. Unless you 
produce agricultural wealth in this country, 
you will never be able to cut down the deficit. 

The second thing about this Budget is that 
there is nothing in it to ameliorate the 
conidtions of the unemployed. Our biggest 
resources is the human resource. But, in the 
case of the small industry, there has been a cut 
of 50 per cent on agro-industries, The agro-
industries and the small industries provide 75 
per cent of the employment in this country; 50 
per cent of manufactured goods are produced 
in the small sector. But the small industry is 
not supported and the small indsutry is going 
to be destroyed in this country by allowing 
foreign technology and allowing foreign 
multinationals to come into this country. 
Foreign technology is very expensive. If we 
allow foreign technology to" enter this 
country, the prices of goods go up, our 
traditional industries will collapse, our 
handloom industry will collapse. If they 
collapse, unemployment in the Country will 
increase. Second thing is that there has not 
been an attempt at devaluation of economic 
resources. Today the States are completely at 
the mercy of the Centre. Development is 
retarded in several States. In my State of 
Kerla, we! have been approaching the Centre 
for permitting, for giving, a chance to start ? 
big hvdro-electric project. When the Silent 
Valley was mooted, the Centre said: 

we cannot permit, we will give you another 
project instead of this. They promised 
Pooyaguddi hydro-electric project. Now they 
say that environmentalists will not clear it. 
Now we are in a very strange contradiction. 
On one side the environmentalists are 
objecting to a number of projects, on the other 
side the exigencies of development, the com-
pulsions of development, are mounting every 
day. How will you reconcile this 
contradiction? Every time when a project is 
brought here, environmentalists will say that 
the project cannot be sanctioned. This is what 
happened in the thermal plants in certain parts 
of Kerala. What I say is that unless you 
believe that the States alone can create 
dynamics of development, unless you entrust 
the States to do more developmental activities 
and give more finances for them, this country 
is not going to improve. Mahatma Gandhi 
said, "Ours is a very big country, a country of 
many diversities. You travel through India, 
what do you find? In one State you find 18th 
century, in another State you find 17th century 
and in another State you find 16th century. 
There is not only co-existence of religions and 
castes in this country but there is co-existence 
of centuries in this country. If such a country 
has to develop, you will have to make full use 
of people's participation in development" The 
Budget has no scheme which envisages 
people's participation in development. As long 
as there is no people's participation in 
development in this country, this country is 
going to be very poor. 

When prices go up Government said: we 

are allotting Rs. 2500 crores for the public 

distribution. I come from a State where there 

is statutory rationing. I come from a State 

where public distribution is most effective. It 

touches all the fringes of the  problem. 

Now, what is our experience? The price of 

rice has gone up. The subsidy has been 

withdrawn, with the result that the 
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Kerala Government is spending Rs. 1 crore. 
The price of rice has gone up by 85 paise. My 
State is a State which gets food from outside. 
When you take such decisions, the people of 
my State are in serious difficulties. So the 
public distribution system, which you are 
talking about, will not touch the fringe of the 
problem. The public distribution system is to 
be more effective. About the system there 
should be a certain policy. The public 
distribution system, if it is to succeed in this 
country, the State Government should be 
helped more liberally to meet the expenditure 
on public distribution. 

This Government has stated, though not 
categorically, that public undertakings will 
have to justify by their profits. When the 
public sector was organised in this country, 
what was the philosophy behind this? Not the 
profit. In a backward country like ours, which 
was under colonial rule for 150 years, 
capitalism was not developed. Indian 
capitalism had the character but not the 
vitality, not the strength, to industrialise this 
country. This was seen by the rulers of the 
country in the early freedom days. So they 
said that if we have to take the country 
forward we will have to bring the people up. 
It has a political angle also. In a poor country 
like ours, people cannot depend entirely on 
capitalist adventures. If capitalism is allowed 
to go like that, capitalism will destroy the 
agricultural sector, capitalism will destroy the 
economy of this country. With this in view, 
Shri lawahar-lal Nehru said: we will not allow 
a parallel economy to develop in this country. 
So, public undertakings were organised in this 
country with a view to meeting the challenges 
this country was facing. Above everything, 
now you are destroying the entire structure. 
You are going to take thin country backward. 
You are going to jeopardise the freedom of 
this country. You have already surrendered 
your economic interests to the World Bank and 
the IMF. You don't have the courage to stand 
up and say to the World Bank and the IMF 
that 'we have our policy'. A few days back, on 
the floor of the House, you said that the 
whole economy     collapsed    because  of    
V.  P. 

Singh's Government. V. P. Singh's 
Government took-over power at a very critical 
period of the history of this country. Perhaps, 
the Finance Minister must be in the know of 
things. Perhaps, he knows that during the Gulf 
war, we had to repatriate tens and thousands 
of people from the Gulf countries. A lot of 
money had to be paid from the exchequer in 
that human endeavour. By taking up that 
greatest repatriation in human history, by that 
human touch and human endeavour, the 
Government had to justify its existence. It is 
because of these reasons that the Government 
had a serious difficulty. Now you have come 
with a proposal to take this country forward by 
opening up the gates of this country to IMF 
and the World Bank. I tell you. you are taking 
a very big risk. I warn you, this country is 
losing its moorings. This country will soon 
vanish behind the American curtain. Don't do 
this. This country's freedom was created by 
patriotic people who gave their lives. They 
were not Bureaucrats. They were not drawn 
from the higher echelons of power. They were 
men who sacrificed their lives for the freedom 
of this country. So, I appeal to the Finance 
Minister: Don't bring such Budgets hereafter. 
Bjit one thing is sure. When you introduce the 
next Budget, you will be very unhappy if you 
are still there. You will be a sad man. You will 
come and tell the Parliament that 'we have 
forgotten.' (Interruptions) this Government has 
no spine to stand up to IMF and the World 
Bank. I close my speech by telling a small 
folklore. This is nothing to do with Ramayana. 
But to enlighten this Hotiss, to make it a little 
humorous, I tell the folklore. Shri Rama, after 
14 years in jungle, was coming back. And he 
was given a wide reception on the banks of the 
Sarayu river. A lot of people came to meet 
him in several delegations. That is a habit in 
India. Finally, a delegation of eunuchs came. 
They said, 'you Rajputs are ruling the country. 
Even the tribals have a kingdom. Why don't 
you permit us to rule?" Sri Rama said, "How 
can I allow it? How can I allow you to rule 
when you are against the Sastras?" Sri Rama 
was a man  of compassion.    Fhv 
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ally, he said, "All right, during the last years 
of 20th Century, for some time for a short 
while, you rule this country." That is what y»u 
are doing.   Thank you. 

 

THE DEPUTY CHAIRMAN: Mr. 
Sreedharan had more time, but he has not 
taken full time. He took half the time  that  
was  allotted  to  him. 

 

THE DEPUTY CHAIRMAN: I would 
personally be obliged to you... 
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SHRI SUBHAMANIAN SWAMY: 
There is also a Supplementary Budget 
coming after four months. He can speak 
then.  

 

SHRI VITHALRAO MADHAVRAO 
JADHAV: He is speaking about agricultural 
problems. Let him speak, Madam. 

 

SHRI MANMOHAN SINGH: I WiU be  
very brief,   Madam. 

SHRI DINESHBHAI TRIVEDI (Gujarat): 
Hon. Finance Minister, if I may have a point 
of order, just half a minute. 

 
He is capable of protecting himself. 
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THE DEPUTY CHAIRMAN: Mr. 
Ahluwalia, I won't permit you. I am not 
identifying you.    Please take your seat. 

SHRI S. S. AHLUWALIA: Madam, it is a 
very urgent matter. 

THE DEPUTY CHAIRMAN: I am not   
identifying  you.   Please  take      your 
seat. 

SHRI S. S. AHLUWALIA: They hive 
dissolved the Assembly. 

THE DEPUTY CHAIRMAN: I am not 
identifying you. You may raise it, but not   
now. 

SHRI S. S. AHLUWALIA: Will you call 
me after him? 

THE DEPUTY CHAIRMAN: No. I will 
call you after the Finance Minister has   
spoken. 

Mr. Ahluwalia, I am not going to throw the 
procedures to the winds. After the Finance 
Miinster has replied on the Budget, I will. 

SHRI S. S. AHLUWALIA: Madam, I 
would like to know from the Home Minister 
whether the Governor had asked him before 
dissolving the Nagaland Assembly or not. 

THE    DEPUTY     CHAIRMAN:    Mr. 
Ahluwalia, there is a procedure. The Minister 
has to reply on the Budget. I cannot allow 
anything in between. Please don't throw all 
the procedures of this House to the winds. I 
will permit you after his reply.   If he is 
raising any query 

about the Budget, I will permit him, but on 
other points I won't. 

SHRI S. S. AHLUWALIA: Madam, it  is 
very important. 

THE DEPUTY CHAIRMAN: Howsoever 
important it is, it has to come through proper 
channel. Now, whatever has happened, never 
mind Five minutes, ten minutes or twenty 
minutes are not going to make any 
difference- (Interruptions) I am not allowing, 
please. (.Interruptions) I am not allowing, 
please. 

SHRI DINESHBHAI TRIVEDI: What I 
am trying to raise concerns this very moment. 
I believe these procedings are being recorded 
on television. I have no objection. It is very 
good. But a wrong signal may be going to the 
country, as if whoever is controlling this 
media is trying to give a one-sided view I 
have no doubt that is not true. But various 
other Members have also spoken on the 
subject. 

THE DEPUTY CHAIRMAN: Only the 
Finance Minister's speech is to be recorded. 
(Interruptions) I don't know why. 

SHRI YASHWANT SINHA (Bihar): This 
is nbt fair. This becomes one-sided. If you 
have recorded the whole debate... 
(Interruptions). . . 

THE DEPUTY CHAIRMAN; I have 
already said about it in the morning' I did not 
know that the Members would forget in the 
two or three hours what I had said. I did not 
know that they have got a weak memory. I 
repeat it again, to record or not to record, to 
show on the T.V. is not mine if you don't 
want,   they will switch off   all the 

lights.  

SHRI YASHWANT SINHA: Tt should 
not be one-sided- They can switch off all the 
lights. You don't record. If you have recorded 
the whole debate... (Interruptions).. .We are 
not » party to this decision. 
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SHRI   MD. SAUM     (West   Bengal): I  
want a clarification. 

THE  DEPUTY     CHAIRMAN: No 
clarification... (Interruptions) .. .It was 
not shown on T.V.  It    is     meant for 
Archives. 

SHRI MD. SALIM: What is the meaning  
of this recording? 

 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): How can they telecast the 
version of the Government without giving 
benefit to the Opposition?... (Interruptions)... 

THE DEPUTY CHAIRMAN: Please give 
them instructions to switch off camera and 
lights. 

SHRI    VITHALRAO    MADHAVRAO 
JADHAV:   Madam, give me one minute. 

 

Which is your seat? Are you speaking from 
your place? There should be proper discipline. 
You cannot speak from wherever you like- 
This is not the way to get up from wherever 
you like and seek clarification. Sit down. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: I am asking one clarification. The 
Finance Minister can give the reply. It is Very 
much concerned with the Budget. I want to 
know from the hon- Finance Minister what 
provision he has made for the development of 
agriculture and for rural development apart 
from subsidy on fertilisers and foodgrains? 
What is the provision in the Budget for the 
rural development and other industries? He 
can clarify on those points. 

 

SHRI MANMOHAN SINGH; Madam 
Deputy Chairman, several valuable points 
have been made in the debate and in the short 
time at my disposal I will obviously not be 
able to do justice to the great variety, the 
depth and width of this wide-ranging debate. 
I can, therefore, do no more than take up a 
few things   which emerge   from   this 
debate. 

The first thing relates to what is the 
inspiration for this Budget Some hon. 
Members on the opposite side including the 
hon. Leader of the Opposition have argued 
that this is a Budget made in Washington, that 
inspiration for this is the IMF and the World 
Bank. I wholly repudiate that sort of 
insinuation. The (hon. Leader of the 
Opposition cannot be expected to be familiar 
with the Congress party election manifesto. 
But I wish to assure this House that almost 
everything that we are doing in the areas of 
financial reforms, fiscal reforms, banking 
reforms, industrial policy reforms, public 
sector reforms, etc. is mentioned in our party's 
election manifesto. Therefore, I do not want to 
dwell any further on this charge, which is a 
baseless charge, that this Budget has been 
dictated or inspired by the IMF or the World 
Bank. In fact, when I hear of that charge, I am 
reminded of a joke that Englishmen have 
about Scotsmen. That joke is someting like 
this. Never tell a joke to a Scotsman on 
Saturday because he would start laughing in 
the Church on Sunday. Some hon. Members, 
once upon a time, learnt something about the 
IMF and the World Bank. The world has 
changed. But they continue to repeat year 
after (year, day after day, what they learnt 
some time ago. I submit to them that this 
country has to change with the changing times 
and this is precisely what we are doing In no 
way we are surrendering our country's 
sovereignty or our national dignity or self-
respect. That, we /will never do. 

The second point that I do want to make is 
about the various allocations. I do admit, and I 
was deeply touched by what Prof. M. G. K. 
Meaon . said—he and I have been. .. 
(Interruption). 



569 The Budget  (General)   1992-    [27  MAR.   1992]    93—Discussion  concluded 570 

SHRI M. A. BABY (Kerala): Madam, 
have you given a ruling to stop the re-
cording? 

THE DEPUTY CHAIRMAN: I am not  
recording. 

SHRI M. A. BABY: The recording is still 
going on. We have some rudimentary 
knowledge of technology. (Interruptions). 

The recording is still continuing. Please ask 
the there to switch off the lights If there are 
certain norms, those norms shoudl be carried 
out. (/«-tcrrupriK ns). 

SHRI S- S. AHLUWALIA: Madam, this is 
meant for Library, Archives. What is the 
problem with the Opposition? 

THE DEPUTY CHAIRMAN: I have given 
a ruling that no recording would be don®. It 
means no recording. Please switch of  the   
lights-   (Interruptions). 

SHRI HARVENDRA SINGH HANS-
PAL; No, Madam. Let us have the sense  oj 
the House first.   (Interruptions) 

SHRI MENTAY PADMAN ABHAM: 
Madam, you have already given your ruling. 
You cannot go back on your ruling. 

THE DEPUTY CHAIRMAN: The point 
is, the decision to record or not to record, to 
show or not to show, should be taken by the 
General Purposes Committee. This is the 
.decision of the Business A lvisory 
Committee. If Members are noS interested, 
nobody wants to thrust it   upon  them. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD); 
Madam, recording and showing it on the TV 
are two different things. (Interruptions). They 
might have an objection to showing it on the 
TV. Bat as far as the recording is concerned, 
I do not think anybody should have an 
objection. 

SHRI MENTAY PADMANABHAM: 
You should have recorded the entire 
proceedings of the House. (Interruptions)- 

SHRI GHULAM NABI AZAD: It can he 
for the Library also. If you have any 
objection   to   the      telecast. ... (Interrup- 
tions) 

SHRI DINESHBHAI        IRIDEVI: 
Madma, I said that a wrong signal would be 
going which is not the intention of the 
Government. I have no objection to recording 
at all. Let it be recorded for the Archives. . . 
(Interruptions). 

THE   DEPUTY  CHAIRMAN:     Order, 
please. 

SHRI M. A.  BABY; Madam, I am on a 
point of order. 

 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh):... .Madam, 90 per tent of 
Indian people are suffering!. Our voice 
should be recorded. (Interruptions). 

 

SHRI   M.   A.   BABY:  Madam,  I   am on   
a   point   of   order.    (Interruptions) 

THE  DEPUTY  CHAIRMAN:   In  Lok 
Sabha, they allowed it. If the Rajya Sabha 
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Members  don't  want it,  it is  okay-  {In-
terruptions) 

SOME HON. MEMBERS: We want it. 
(Interruptions) 

SHRI S. S. AHLUWALIA: It was the 
decision of the Government. (Interruptions) 

SHRI M. A. BABY; Will you kindly 
listen to my point of order?  

THE  DEPUTY CHAIRMAN:  Yes. 

SHRI M. A. BABY: Madam, I want to set 
the record straight.   (Interruptions). 

SHRIMATI JAYANTHI NATARA-JAN: 
Madam, I am also on a point of order. 

THE DEPUTY CHAIRMAN: I will allow  
you. 

SHRI M. A. BABY; Mrs. Natarajan, 
please listen to me. Let Madam dispose of my 
point of order first. 

THE DEPUTY CHAIRMAN: I cannot do it 
together (Interruptions). I cannot decide. 
(Interruptions). I was not looking at the 
watch. I do not know who said it first and 
who said it after him. (Interruptions) 

 
Why have they switched off the lights? You 
take the sense of the House. (Interruptions). 

SHRI M. A. BABY: Madam, Man-mohan 
Singh Ji should not take our reservation 
regarding recording of the Finance MinWfr's 
reply as any dislike to Man-mohan Singh Ji's 
speech being telecast. (Interruptlons), 

THE. DEPUTY CHAIRMAN: There is no   
point  of  order. 

SHRI M. A. BABY: Madam, let me 
complete. 

SHRI S. S. AHLUWALIA: You take the 
sense of the House whether they want 
recording or   not.   (Interruptions) 

THE   DEPUTY      CHAIRMAN:      Mr. 
Baby, there  is no point  of order in  this. 
(Interruptions).... 

SHRI M. A. BABY: Madam, as you have 
rightly ruled, the matter should be discussed in 
the General Purposes Committee. 
(Interruptions). This must be 'decided. .. 
(Interruptions). This is my point.   
(Interruptions). 

THE DEPUTY CHAIRMAN: Mr. Baby, I 
said, there is no point of order. 
(Interruptions) 

SHRI S. K. T. RAMACHANDRAN: They 
are doing it out of jealousy. (Inter-ruptions). 

SHRIMATI JAYANTHI NATARA-JAN: 
Madam, my point of order is regarding the 
procedure that is being adoptea In the House. 
All of us are sitting, over here. Certain hon. 
Members from the other side got up and 
objected to the Finance Minister's speech 
being recorded for archives purposes. We do 
not know the reason why they objected to the 
Finance Minister's speech. . . (Interrupt 
tions). 

SHRI DINE5H3HAI TRIVEDI: I have not 
objected. I said, let us carry on. 
(Interruptions) It would send a wrong signal'.   
(Interruptions). 

SHRI S. S. AHLUWALIA- If you !have 
not objected, then why the lights have   been   
switched   off?    (Interruptions) 

SHRIMATI JAYANTHI NATARA-JAN: 
Whatever their objection, you have taken a 
decision without consulting what the 
Treasury Benches want and the lights have 
been switched off.  (Interruptions). 
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THE DEPUTY CHAIRMAN: If the House 
wants it all right. Let me take a vote on it.  
{Interruptions). 

SOME HON. MEMBERS: No, no. 
(Interruptions) 

THE DEPUTY CHAIRMAN: For i 
voiything, there is a dispute in this House.    
(Interruptions) 

SHRI YASHWANT SINHA: "No" can. not 
be decided by a voice vote. (Interruptions). 

 

SHRI MANMOHAN SINGH:: The 
second thing that I want to s ay. . . ( In te r r  
terruptions) . 

7.00P.M. 

SHRI S. S. AHLUWALIA: Madam, v   . 
take the  sense of the House. 

SHRIMATI IAYANTHI NATARA-JAN: 
We don't know why they were ob jecting to 
the Finance Minister's speech... ( '   
erruptions) . . . 

THE DEPUTY CHAIRMAN: No interna 
uons  any more.  I am not permurt'rig 

 

OR. ABRAR AHMED (Rajasthan): 
Msidam, they can't dictate like this.... 
(Interruptions) .... 

THE DEUTY CHAIRMAN: I want the 
Parliamentary Affairs Minister to react fo it. 
What would you like because it was not my 
decision?. .. (Interruptions) . .. i would like 
you to react on behalf of year party... 
(Interruptions)... Let him react  on behalf of 
his  party. 

SHRI GHULAM NABI AZAD: Well, as, 
far as the TV is concerned', in both the 
Houses we are not controlling it. ... 
(Interruptions) . . . 

THE DEPUTY CHAIRMAN: Just * 
minute. Let him complete. 

SHRI GHULAM NABI AZAD: It is not 
under our control. In Lok Sabha it is under 
the Speaker Sahib and in Rajya Sabha it 
should be under the Chairman. So, as 
Parliamentary Affairs Minister, I don't think I 
am in a position to say.. THE   DEPUTY   
CHAIRMAN:      Then 

the Members have no right.... 

SHRI GHULAM NABI AZAD: So 
whatever the Chair decides, whatever you 
say... 

THE DEPUTY CHAIRMAN: Then I have 
to find out from the Secretariat. Did the 
Chairman say that it should be recorded?...   
(Interruptions) 

SHRI VISHVJIT P. SINGH (Maha-
rashtra): Madam, I have a point of order. 

THE DEPUTY CHAIRMAN: No. .. (In 
erruptions).. . Just a minute. Did the 
Chairman permit? . . . (Interruptions). . . 
Please sit down.' One minute. Let me enquire 
from the Secretariat. Mr. Ghulam Nabi Azad 
has cleared the whole thing very nicely that it 
is Chairman's direction. Let me find out 
whether the Chairman gave the direction. Did 
he give the direction!?. . . (Interruptions). .. 
The Secretariat informs me that they wanted 
to keen it in the library like the written record 

y the video record. It is no d'rection from the 
Chairman. That matter ends.   . . . 
(Interruptions) ■ ■ . 

SHRI  VISHVJIT  P.   SINGH:  Madam, I   
am  on  a  point of order.   . . (Interruptions) .. 

.Madam,   when   it   was decided... 
(Interruptions) 

THE DEPUTY CHAIRMAN: No sense 

of  the   House.. . . (Interruptions). . . 

SHRI VISHVJIT P. SINGH: Madam, when it 
was decided that the telecast would lie 
shiown of the Question HOUR, at that point of 
time it was also announced that the telecast 
would be done of the Finance Minister's 
Budget Speech. . . . (Interruptions) 
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THE DEPUTY CHAIRMAN: No, I d'ont 
know. I don't know about it. ... (Interruptions) 

... I am not concerned with it. 

...(Interruptions),.. I am not cernerned with 
it... . 

(Interruptions) 

"rHRI S. K. T. RAMACHANDRAN: 
It ,s against the House. . . . (Interrup 
tions) .......  

5.HRI H. HANUMANTHAPPA (Kar-
na'.ika): Madam Deputy Chairman, I may   be  
allowed   to   speak.... 

 THE DEPUTY CHAIRMAN: No; only 
Bur get   speech.... (Interruptions) .................  

 
Please   s't  down...    (Interruptions),.. 

 

SHRI S. VIDUTHALAI VIRUMBI: 
Madam, it is not a question of majority. It s a 
question of procedure. You are no allowing 
the speech of the... (Inter-rut ions) . . . 

SHRI S. K. T. RAMACHANDRAN: ME 

am, this is not the way. They want to.   . 
(Interruptions) . . . 

1 HE DEPUTY CHAIRMAN: Now, please  
sit  down...   (Interruptions)... 

.'URI S. VIDUTHALAI VIRUMBI: Then 
you should have recorded the speech of the 
Leader of the  Opposition  also.. . . 
(INTERrupiions).. . 

'THE DEPUTY CHAIRMAN: Please take 
your seats. Please take your seats. . . 
(Interruptions) ... Please sit down. One you 
leave the matter in the hands of the Chairman, 
1 think it is the dignity o:f the Members that 
they should not decide it among themselves. 
So let the Chair decide what he wants and that 
is all about it. Let us go ahead with the 
business... (Interruption,),,, whatever he 
decides. (Interruptions) ... Whatever he 
decides. ... (Interruptions)... He is not here 
just now.. . (Interruptions),. . How can you 
ncord   it?    ... (Interruptions) ■ ■. 

THE LEADER OF THE HOUSE (SHRI S. 
B. CHAVAN): One minute, Madam. The 
Chairman will be able to take a decision 
provided you record this and if you don't 
record, the question of Chairman's taking a 
decision doesn't arise at   all.. . 
(Interruptions)... 

THE DEPUTY CHAIRMAN: You were 
objecting. . . (Interruptions) . . . Yes, were 
objecting. . . (Interruptions) . . . Yes, all of 
you were objecting. . . (Interruptions) . .. 

SHRI S. B. CHAVAN: After recording 
this, if the Chairman feels that this need not 
be put in the archieves, then, of course, since 
it is a recorded thing it can be   discarded.   
(Interruptions).. . 

THE DEPUTY OH AIRMAN: That matter 
is closed now. (Interruptions).. .Let him 
finish. (Interruptions) . .. Please. The Home 
Minister also wants to go somewhere. 
(Interruptions) ... He wants to go somewhere. 
(Interruptions).... Please. . . . 

SHR S. VIDUTHALAI VIRUMBI: 
Madam.. . 

SHRI S. K. T. RAMACHANDRAN: 
MADAM, ___ 

THE  DEPUTY     CHAIRMAN:    Now, 
what is it? (Interruptions) . . . 

 

SHRI H. HANUMANTHAPPA: Madam 
Deputy Chairman, in the morning 'you have 
given a ruling. Now also you have given a 
ruling whether to record or not to record is a 
prerogative of the Chairman because the 
House functions under the directions and 
control of the Chairman. Your ruling is very 
well taken. If the Chairman has not directed, 
who allowed these lights on for TV re-
cording? How can it be done? Under whose 
authority   the   House   is     running? 
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{Interruptions).... How can you close it? 
(Interruptions).. .How can you close be 
examined. (Interruptions)... Just a minute.    
(Interruptions)... 

SHRI S. JA1PAL REDDY: Madam;. . . 

SHRI H. HANUMANTHAPPA: Mr. 
Reddy, please let me speak. (Interruptions) 

.... 

SHRI   MENTAY     PADMANABHAM: 
We  support you. 

« 

SHRI       H. HANUMANTHAPPA: 
Madam, if the House is functioning under the 
control and directions of the Chairman, which 
we all believe, which you ought to 
acknowledge, we respectfully believed and 
even today we are under the impression that 
the TV is under the control of the Chairman. 
But, if the Chairman has not given the 
permission, how-are these lights on and how 
does the TV record these things 
(Interruptions) ■ . . . Just a minute. This is a 
matter to be examined.   (Interruptions)... 

THE DEPUTY CHAIRMAN: You were 
also supporting. Now you are not opposing 
anybody.   (Interruptions) . . . 

SHRI H. HANUMANTHAPPA: I am not 
supporting anybody. I am only questioning 
the propriety of the fact, Madam Deputy 
Chairman. (Interruptions) . . .With all 
humility I would request the Chairman to 
enquire into this incident as to who had 
usurped the powers of the Chairman and the 
powers of this House. (Interruptions)... 

SHRI VITHALRAO MADHAVRAO 
JADHAV;  Madam, I am on a point of 
order.   (Interruptions). . . 

THE DEPUTY CHAIRMAN: Finance 
Minister Saheb, you speak, (Interruptions) 
. . . .There is no point of order. (Inter 
ruptions) __  

SHlRI VITHALRAO MADHAVRAO 
JADHAV; It is thg privilege of a Member to 
raise a point of order. (Interruptions) .. . 

126  RS—19 

THE DEPUTY CHAIRMAN: Let him 
reply. (Interruptions) . .. You don't want him 
to reply? (Interruptions)... I am also a 
Member. (Interruptions)... I will ask the 
Finance Minister to snake his reply on 
Monday. (Interruptions)... 1 am also a 
Member. (Interruptions)... I will call the 
Finance Minister on Monday. 
(Interruptions)... If you are not interested I 
will call him on Monday. (Interruptions) .. . 

SHRI VITHALRAO MADHAVRAO 
TADHAV: Madam,  I am on a point of 
order. 

THE  DEPUTY   CHAIRMAN:   He   is 
in the midst of his reply. What are you 
arguing about?   (Interruptions) ... 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Madam, I am on a point of 
order. 

THE DEPUTY CHAIRMAN: That is over. 
That matter is closed now (Interruptions) . . . 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Madam, let us record these things 
and let the Chairman decide. (Interruptions) . 
. . 

THE DEPUTY CHAIRMAN: It cannot be 
done because the lights cannot be swtiched on 
now.   (Interruptions) .... 

SHRI VITHALRAO MADHAVRAO 
JADHAV: There must be a ruling on my 
point of order.   (Interruptions) ... 

THE DEPUTY CHAIRMAN: This is not 
my ruling. I suppose you have a little sense. It 
is not my ruling. When the lights axe hot and 
they are switched off, they cannot be 
switched on—these are lights...   
(Interruptions)... 

SHRI VITHALRAO MADHAVRAO 
JADHAV:   * 

KUMARI SAYEEDA KHATUN (Madhya 
Pradesh):* 

*Not recorded. 
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THJE- DEPUTY CHAIRMAN: You ask 
them, not me. (Interruptions)... I am not 
discussing this. (Interruptions) ■ ■ Don't 
record all these things. (Interruptions) ... 
Please order. No more talks. (Interruptions). . 
. 

SHRIMATI JAYANTHI NATARA J AN: 
The House has been held to ransom, Madam.    
(Interruptions)... 

SHRI DINBSHBHAI TRIVEDI: I know 
what the dignity of the Chair is and I have no 
intention. . .   (Interruptoins). . . 

THE DEPUTY CHAIRMAN: Nobody has 
asked you. 

 
SHRI MANMOHAN SINGH: Madam, I 

was saying that the inspiration for the 
economic policy changes that we have made 
was from the Congress party's election   
manifesto.     (Interruptions). . . 

THE DEPUTY CHAIRMAN: I will sit up 
to   12  o'clock.   (Interruptions)... 

SHRI MANMOHAN SINGH: I was saying 
that all the areas of Economic Policy Agenda 
that our Government have adopted are listed 
in the election manifesto of the Congress 
party. For example, in the area of fiscal policy 
on page 22 the Congress party election 
manifesto says:— 

"The Congress will restore fiscal balance 
in the budgetary system by drastically 
reducing wasteful ex" penditure, 
rationalising nonvdevel'op-ment 
expenditure and expanding the 
revenue base of the Government, 
particularly through a leaner> more 
dynamic and profit-orineted public 
sector. Deficit financing will be 
restricted to manageable limits." 

The second component of the Economic 
Policy Agenda that our Government has set 
for itself relates to the balance of payments. 
On page 24 the Congress party  elections   
manifesto   reads like  this: 

"The Congress will' tackle the problem 
of the present foreign exchange crisis  
by  pursuing  vigorous  export 

promotion, effective import subs-
titution, establishing an appropriate 
exchange rate mechanism and in-
creasing productivity and efficiency in 
the economy." 

Madam, this is precisely what we have 
done. In the area of banking policy reform, 
the Congress party election manifesto on 
page 24 states: 

"The Congress will give special1 atten-
tion to improving the working of our. 
nationalised bankss both here and 
abroad, with a view to making them 
more efneinet and enabling them to 
stand up to the stiff competition in the 
field. 

Public and private sector banks will' be 
allowed to raise off-shore funds. The 
Congress will also permit the 
establishment of new mutual funds 
particularly pension funds, in the private  
sector." 

This is precisely what we seek to do in the  
area  of   banking   policy  refrom. 

In the area of industry; on page 36, the   
Congress    party   election     manifesto 

states: 

"The Congress will give top prioprity to 
developing export capability in a wide 
range °f industries, to earn foreign 
exchange. 

Foreign investment and technology 
collaboration will be permitted to 
obtain higher technology, to increase 
exports and to expand the production 
base.... 

The Congress will endeavour to abolish 
the monopoly of any sector or any 
individual enterprise in any field of 
manufacture, except on strategic or 
military considerations, and open all 
manufacturing activity  to  
competition." 

In the same way as the manifesto goes on: 
"The Congress will pursue a sound policy 
frame work: encouragement of 
entrepreneurship, development of capital 
markets, simplification of the regulatory 
system, bringing in new technology    and 
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increasing  competitiveness  for  the  benefit 
of  the   man." 

This  is   another   driving   force   for   the 
industrial   policy   reform. 

On public sector, on page 37, the Congress   
party   manifesto   states: 

"For this systematic and pioneering 
advance into new areas, it would be 
desirable for the public sector to shad 
some less crucial areas of 
responsibilty. The Congress will 
oversee the gradual withdrawal of the 
public sector from areas where the 
private and joint sectors have 
developed capabilities." 

Madam, this by itself should be a con-
vincing proof as to what is the main in-
spiration for the Economic Policy Agenda 
that our Government has launched. There-
fore, I will not go into all those charges with 
regard to the inspiration of this Budget 
having been drawn from Washington or the 
IMF or the World Bank. 

The second thing that I want to say is that 
many Members have argued that this Budget 
is anti-poor. Some of them have said that it is 
anti-growth and some of them have gone to 
the extent of saying that it Is anti-national. But 
obviously those who levy such charges, for 
them these words have very different meaning 
from the meaning that I attach to these words. 
The plain fact of the matter is that if you 
Judge it by normal ordinary criteria you fudge 
how much one sector has gone down. Well, 
one can draiw certain conclusions. But I 
submit to you. Madam that this Budget and 
the previous Budget have been formulate] 
against the background of extraordinary 
financial and lsalance of payments difficulties 
our country is faced with. T do not want to go 
into reasons why our country got into those 
difficulties. I do submit to you and through 
you, Madam, to the hon. Members that in a 
situation, in a bind that our country has got 
into for whatever reasons, with a financial 
system on the verge of collapse, with balance 
of payments constraints so binding that we do 
not have foreign exchange even to import the 
most essential necessities like fertilizers, like 
diesel, like kerosene, I submit to you that 

in that sort of environment, it would have 
been an act of grave irresponsibility on 
the Part of any Finance Minister to go 
on adding expenditure in the traditional 
way. If I had done that I had no means 
of financing those expenditures except by 
going to the Reserve Bank's printing press 
and that would have triggered off a fur 
ther inflationary bout and that I submit 
to you, would have been an act of great 
dis-service to the economy of this country 
as well as to the common man, particu 
larly the poor man. I recognise that on 
the promises that we made to our neople 
for the control of inflation, we have not 
been that successful. We have been work 
ing against extraordinary difficulties. 
Look at the liquidity over-hang that we 
inherited. I do not want again to go 
into reasons as to why this liquidity over 
hang emerged. Now in the background 
of these liquidity over-hangs, if I had in 
dulged in massive deficit financing to 
finance some of the activities which under 
normal conditions would be desirable, I 
submit to you, Madam, I would not be 
doing service to the cause of those sectors 
or those sections of the population. In 
flation would have over taken us at a much 
more ferocious rate than it is now and 
the end result would have been 
that everybody would be 
worse off, the country     would 
be in a still greater mess. So of submit to you 
and through you to these hon. Members that 
in the financial bind that we are in today, the 
primary responsibilty of any Government 
which takes the future of this country 
seriously, which takes the removal of poverty 
very seriously, which takes the attainment of 
self-reliance very seriously, which takes 
seriously its obligation to'create productive 
jobs, our first and foremost duty today is to 
correct this financial mess and that requires 
graining mastery over the financial 
imbalance. I do hope with the process that 
We have initiated, we are today a little better 
off, but we are still not out of the crisis, we 

still need another year of regorous fiscal 
discipline and I am confident that if this 
country accepts the logic of financial dis-
cipline, by 1993-94 we would be able to so 
buck to a high-growth path and it is my hope 
that when I come back to present the budget 
for   1993-94 I will be 
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[Shri Manmohan Singh] able to do more for 
those important and crucial areas of national 
life like anti-poverty programmes, like 
agricultural development programmes, like 
science and technology, like human resource 
development, the important sectors to which 
Prof-|M. G. K. Menon drew my attention so 
eloquently and I share hie concern, but it is 
precisely because today my hands are tied that 
I have not been able to do as much as I would 
ha.ve liked to do, but this is not for want of 
concern. It is true that some of these sectors I 
did not mention in my Budget speech this 
year, but ruption, I thought hon. Members who 
are familiar with my Budget speech are fully 
aware of my concern about human resources 
development, for agricultural development, for 
anti-poverty programmes and I assure all the 
hon. Members that if in the course of the year 
our financial system does respond to the 
corrective measures, then the presentation of 
the Budget is not the last word on the subject. 
We would remain alert, we would add to 
resources going to anti-poverty programmes, 
we would add to resources going to! 
agriculture and rural development and to 
science and technology if we have greater 
manoeuvrability in the course of the year. 
Therefore I will not touch the various other 
points that have been raised with regard to the 
oirentation of the Budget. Now, Dr. 
Subramanian Swamy—he is not her©— did 
ask me, "In which direction are you moving?" 
My answer to that is what the Prime Minister 
said to the nation on the Very first or second 
day when our Government came to office and 
I quote, though I speak from memory, he said, 
"We are working to make India an 
internationally competitive economy, that is 
the goal that tod that does not mean in any 
way reneging on our commitment to our 
people, reneging on our commitment to self-
reliance. It is only an India which is an 
internationally competitive economy wh'ch 
can, over a period of time, get away from this 
habit of getting more arid more into debt. And 
it is precisely because we want to reduce the 
overhang of the debt, that We want India to 
become an internationally competitive 
economy, that most of our imports can be paid 
for by exports BO that we don't have to go into 
this    debt 

situation year after year. Today, we need these 
loans. But these are temporary measures. The 
direction in which we want to move is a 
direction in which, over a period of time, in the 
medium-term, the country's dependence on 
the outside world will diminish and not 
increase. I submit to you, therefore, Madam, 
that the direction that our Government has set 
for itself is clear that we want India to be an 
internationally competitive economy. But it 
will also be, at the same time, a socially 
conscious economy where the States would 
have an important strategic role to play in 
regulating the economic life. But at the same 
time, there would be no day-to-day 
interference. Excessive bureau-cratisation of 
economic and social processes will be avoided 
because that leads to cor-we have..." that leads 
to inefficiency and this is socially and 
economically unproductive. Therefore, we 
want to eliminate that sort of 
bureaucratisation. At the same time, we will 
strengthen the social services. We will 
strengthen the anti-poverty programmes and 
the Prime Minister has said on more than one 
occasion that if we gain more manoeuvrability 
by way of additional resource loans coming 
from abroad, then we will be able to divert 
more of our resources to anti-poverty pro-
gramme. So we take seriously the task of 
poverty removal. We take seriously the task of 
tackling the problems of India's agricultural 
agricult rural development art'd in the same 
way we do recognise that science and 
technology have to become a major source of 
regeneration of our economy. If there are any 
deficiencies in allocation mechanism today, 
you have my assurance that we will take 
necessary corrective measures to deal with 
those deficiencies. 

With regard to tax matters, the hon. 
Members on both sides of the House have 
given important suggestions. In the days to 
come, we shall reflect on all those 
suggestions. Several Members have referred 
to income tax exemption limits. Some 
Members have also referred to various 
savings incentives that have been withdrawn. 
I have taken note of all those points and I 
have, as I said before, an open mind on these 
issues. When I come before the House again 
when the Finance 
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Bill is debated, I would then be able to share 
my thinking with the House. But I do want to 
submit to this August House that it is easy for 
a Finance Minister to be very popular because 
after all 85 per cent of the income tax 
revenues go to the States and therefore, I can 
sacrifice revenues without much cost to the 
Central Government. But if we take seriously 
the task of agricultural development, if we 
take seriously the task of poverty removal, if 
we take seriously the task of of our children 
having decent, basic education, then we have 
to worry about the resource base of the State, 
And if I accept some of these suggestions, 
desirable though they themselves may be in 
normal circumstances, I think, I do want to 
submit to this House that they have certain 
financial consequences for the financing of the 
State plans and, therefore, these decisions 
cannot be taken very lightly, I propose to 
apply my mind to it and as I said, I have an 
open mind on these issues. I will come back 
to the House when the Finance Bill is being 
debated. With regard to indirect taxes also, 
several suggestons have been made. These 
will be carefully examined. I was present 
when some suggestions were made. On other 
occasions, I was not able to be present. I 
apologise to all the hon. Mebmers who 
speeches I could not listen to personally. But I 
will go through the record and I will carefully 
study all the suggestions that have been made. 
But in two or three areas there is need for 
immediate corrective action and, therefore, I 
propose to take  action right now. 

While presenting the Budget I had proposed 
to reduce the duty rate on project imports and 
general machinery from 80 per cent to 60 per 
cent. I have received several representations 
that this reduction is not sufficient. Exporters 
in particular have represented that duties on 
capital goods need to be redueed if we are to 
promote the investment in export areas. I 
have given careful thought to these 
representations and I find that there is some 
substance in the representations. Since it is our 
intention to reduce customs duties  
progressively  over  the  next   three 

to four years, I feel we can make some further 
modest adjustments immediately. Accordingly, 
I propose to reduce the import duty on this 
critical sector, namely, project imports and 
general machinery which are currently 
attracting a duty rate of 60 per cent to the 
level of 55 per cent. Rates of duty on 
components of these capital goods will be 
correspondingly lowered to maintain the 
existing differential. 

In the Budget I had also proposed removal 
of certain end-use notifications for 
concessional duty imports in view of the 
reduction in tariff peaks. Consequently, the 
rate of import duty on components of fuel 
efficient light commercial vehicles had gone 
up from 50 per cent to 80 per cent. The excise 
duty on these vehicles was also increased 
from 10 per cent to 15 per cent. It has now 
been represented that the increase in the 
import duty, coupled with the increase in 
excise duty has placed an excessive burden on 
the light commercial vehicle industry. In view 
of the difficulties expressed and in considera-
tion of the fact that such vehicles are 
generally used as goods carriers, I propose to 
restore the import duty on components of such 
fuel efficient commercial vehicles, to the leevl 
prevailing before the 1st March,   1992. 

As part of my Budget proposals I had 
rationalised the import duty rates on rags and 
synthetic wastes. In that process the duty on 
rags which was 35 percent prior to the 1st 
March, 1992, went up to 110 per cent. 
Simultaneously the duty rate on synthetic 
waste was brought down to 110 percent as part 
of the reduction of traiff peaks. The duty 
rationalisation was intended to achieve the 
twin objectives of discouraging misuse of the 
concessional rate through import of 
unmutilated rags of compensating the loss of 
revenue on account of the reduction of the 
import duty on synthetic waste. Some 
Members of Parliament have brought to my 
notice that this rationalisation has adversely 
affected the should wool industry which fe. 
dependent on imported rags. The shoddy 
wool industry contains many small units 
which cannot bear this burden at this stage. I, 
therefore, propose to withdraw the in- 
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crease   in  the  import  duty  on  rags   and 
bring it  down to 35 per cent. 

The loss of revenue on account of the 
concessions is about Rs. 245 crores. Copies of 
the notifications giving effect to the changes 
in the duty rates will be laid on the Table of 
the House in due course. 

Madam, with this I have come to the end of 
what I had to say. I must confess because of 
the shortage of time and the late hour now, I 
have not been able to cover many points. But, 
as I said, I will go through the record and I 
shall be attentive to all the points that have 
been made. With these words I once again 
thank all the honourable Members who have  
taken  part  in  this  debate. 

THE LEADER OF THE OPPOSITION 
(SHRI S. JAIPAL REDDY): Just one 
clarification. 

THE DEPUTY CHAIRMAN: If I permit 
one clarification, there will be many more 
Members asking for clarifications. Now we 
take up the Appropriation (Vote on Account) 
Bill, 1992 and the Appropriation Bill, 1992. 

THE    APPROPRIATION    (VOTE     ON 
ACCOUNT) BILL,  1992 

AND THE     

APPROPRIATION     BILL,     1992 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Madam, I beg to 
move— 

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of India for the 
•services of a part of the financial year 
1992-93, as passed by the Lok Sabha, be 
taken into consideration." Madam, I also 
move— 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1991-
92, as passed by the 

Lok   Sabha,   be   taken   into   considera-
tion." 

The questions were proposed. 

THE DEPUTY CHAIRMAN: I shall first 
put the Appropriation (Vote on Account)  
Bill,   1992  to  vote.  The question 
is— 

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of India for the 
services of a part of the financial year 
1992-93, as passed by the Lok Sabha, be 
taken into consideration." 

The motion  was adopted. 

THE DEPUTY CHAIRMAN: We shall 
now taken up clause-by-clause consideration 
of the Bill. 

Clause 2 to A and the Schedule were added  
to   the   Bill. 

Clause  1,   the Enacting  Formula   and the 

title were added to the Bill. 

SHRI MANHOMAN SINGH: Madam   I 
beg   to move: 

"That  the  Bill  be     returned." 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: I shall now 
put the motion regarding consideration of the 
Appropriation Bill, 1992, to vote. 

The question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1991-
92, as passed by the Lok Sabha, be taken 
into consideration." 

The motion was  adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up clause-by-clause consideration  
of the  Bill. 

Clauses   2,   3   and the      Schedule   were 

added to the Bill. 

Clause   1,  the Enacting Formula and the 
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